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The National Housing Bank Bill, 1987
—Contd,

THE DEPUTY CHAIRMAN. e
shall now take up further considerw-
tion of the Nationa] Housing Bank
Bill. Mr. Ghulam Rasool Matto has
concluded his speech. Mr, Jagesh De-
sui. ,

SHRI JAGESH DESAI (Mahara-
shira): Madam Deputy Cheirman, I
Tise to support the Nationa] Housing
Bank Bill 1987. But I take this op-
portunity to express my vicws on the
housing conditions and the funds giv-
en by the Government,

But, Madam, before I express my
views on that subject I would like
to know from the hon. Minister what
the necessity was of vcstablishing a
new financial institution namely, the
National Housing Bank Ltd. Madam,
every time we are seeing that for
each and every subject a new cor-
poration is being floated for financ-
ing some kind of industries, for hous.
ing and for other purposes. Why many
housing finance institutions are being
created, I am at a losg to understand.
Are we going in for a high-costy ec-
onomy or are we going to curb waste-
fu] expenditure? Madam, I feel that
by creating this type of banks we
are encouraging wasteful expendi-
ture .If a bank js established, Mad-
am, and branches are vpened, every-
where you require accommodation,
you require the staff and so much of
expenses wil]l be incurred. The Res-
erve Bank at present i discharging
8o many functions. It does refinance,
ircluding agricultural refinance. But
there are many other corporations.
Madam, I fee} and feel very strongly
that a time will come when every
Ministry will have its financia] cor-
poration like the Power Ccrporation
which has now been createl. Not only
fnor every Department of every Min-
istry but for every subpect dealt with
by every Ministry there will a d'¥er.
ent financial organisation. 1 fee; that
the time has come whem we have to
review whether this type of financial
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institutions are required at all. That
1s why, I demang from the Govern-
ment that a committe should pe ap-
pointed ty see the working of these
fitancial institutions. The terms of
leference of the committep ghould
be to see whether the financia) insti-
tut.ons can be merged so 1hat there
18 only one financia] jnstitution

the country ang the banks. Every
committee that has been appointed,
has suggested for setting up of a new
ccrporation, That ig why, I feel that
the t.me has come wheg we have to
review thig whole policy.

As regards the magnitude of this
problem of housing, it ig very c0.0s-
sal. At the end of 1981, about 21
million units were required. In 1985
the requirement went up to 24.7 mil-
lion units. That meang the backlog
is increasing. We have not been able
to builg houses for the people who
had come by that time. We are not
able to provide houses to them. The
requirement is going up. At the end
of 1990, it is going to be 40 million
units which means 4 crores of units.
This i a colossa] problem,

What about the land requireq for
building houses, for giving them to
all these people? The Lang Ceiling
Act ig not being properly implement-
ed. The land is not coming into the
hands of the Government. That is
why all these housing activities have
been put to doldrums., That is why
the first action to be taken by the
Government—if they are interested
and I am sure they are interested—
is to make such changes in the Urban
Lang Ceilings Act so that the Gov-
ernment is able to get all this land
which ig surplus in the urban areas.
Then only you can give siteg to the
landless and to those who are stay-
ing in the slums. .

As regards the funds, I am very
sorry to state that both the Central
and the State Governments are very
lukewarm in giving finance for hous-
ing facilities. I will give some figures
to prove my point. In 1870-71, the
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total amount ailocated in the Budgets
0ol the States and the Centre was
n3. 4,Uul croieg angd only hs, 039.7(
ciores out or the iotal ot Ks. l,uvu
cioieg was spent in that year. Lhal
meang it wag about 50 per cent. But
whal hag happened 1n the subsegnent
years! In (Y04-83, tne total hnance
given by the State Governments, by
ihe Central Government and by tae
nnancial institutiong wag to the tune
or Rs, 1071.18 crores. That means
1t was only 25.63 per cent. From
55 per cent jn 1970-71, you have gone
down to 25.68 per cent. And what
about the Centraj Government? 1
am pamned to see these figures. In
the year 1980-81, i1t was 103.94 ciores,
which means 10.74 per cent of the
total amount spent on housing. It
hag come down to 3.09 per cent only.
The Government hag not increased
the funds for housing. That 1s why
the dufficulty is there. Therefore, I
blame both central and State Gov-
ernments for the lukewarm attitude
towards housing.

Madam, the total finance for this
purpose for the year 1882-83 was only
to the tune of Rs, 3,108 croces in the
whole country. With this amount
how many units can you build? Ac-
cording tg my estimates even if you
take 300 square feet tenements, you
cannot bulg more than one mxlhon.
The backlog will be about 25 million,
How are you going to bridge this
backlog with this very meagre
amount? That is why when I partici-
pated in the debate earlier, I had
advocated that Rs. 500 crores of re-
volving funds should be created. T
am very happy when Rajiv Ji became
the Finance Minister in the last
Budget, it wag decided that the Na-
Yional Housing Bank ghould be estab-
lished with the authoriseq paid-up
capital of Rs. 100 crores. I am very
happy that the Minister has come
here to give effect to that. But I
would like to know whether this
Rs. 100 crores will be enough. In
the Bill you have mentioned that
with the permission of the Reserve
Bank of India by a notification the
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Government cap increase it to Bs. 500
ciores. But why have you kept Rs.
50U ciores as a limit! You should
nave said, Ks. 200 crores or whatever
amount required Ior meeting the
needg of housing. That power you
should taken. You have restricted
your power only to Rs. 500 crores.
L am sure the Government wiil agan
loock 1nto 1t and ensure that tre fi-
nance required for the purpose of
housing is given.

1987 ]

According to estimates, the cost of
material for construction of units 1s
65 to 75 per cent of the total cost,
In Bombay, it 1s quite reverse. If
you want tp have a tenement ¢f s3y
500 (quare feet upto the area of Satna
Cruz and Anuheil pou w.ll nave to
pay not less than Rs. 10 lakhs, That
means the construction cost in Bom-
bay, even if you uge the best of the
material, will not go up to Rs. 200
per square feet. But here the land
cost per sq. ft. comes to Rs, 1000. If
this ig the situation how you are go
ing to solve this problem? That is
why I urge upon the Government
that al] the langq which is surpluz in
all the metropolitan cities should be
immed:ately taken over by the Gov-
ernment under the Urban Land Ceil-
mg Act. There we have to give com-
pensation not more than Rs. 10 per
s4. metre for the land cost and not
more than Rs. 2 lakhs in any event.
In spite of these provisiong existing
we are not able tp take advantage
of these provisions. That is why all
these problems are there. That is
why I request the Government once
again to plug a!l the loophoies in the
Urban Land Ceiling Act and give
more teeth to this Act so that thxs
problem can be solved, - *

SHRI VITHALBHAI MOTIRA.
PATEL (Gujarat): Because of luv
pholes in the Act there is corruption.

SHRI JAGESH DESAI: Theie is
corruptfion bhecause of section 20 and
21 in the Urban Land Ceiling Act,
Just in the name of giying land for
social purposes, businesg housing so-
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cieties are being floated ang there
the members of the same family or
friends build it and they sell it at a
very high margin of profit maybe
even 500 per cent, That is why we
have to see that these sections which
give exemption should be immediate-
ly done away with. Then only this
problem can be sorted out.

THE DEPUTY CHAIRMAN- Now
it is time for us to adjourn for lunch.
But we will do it after your speech is
over,

AN HON, MEMBER: He can con-
tinue after lunch.

THE DEPUTY CHAIRMAN: How
much time you would take to comp-
lete your speech?

SHRI JAGESH DESAI I will {ake
at least another 15 minuies because
this is a very important Bill

THE DEPUTY CHAIRMAN. Then,
you can continue after lunch. Now
we adjourn for lunch ang will meet
again at 2,30 p.m.

The House then adjourned
"~ for lunch at thirty two minu-
tes past one of the clock,

The House reassembled after lunch
at thirty-two minutes past two of the
clock, The Vice Chairman (Shri H.
Hanumanthappa) in the CThair,

THE VICE-CHAIRMAN (SHRI H,
HANUMANTHAPPA): Now we will
continue the  discussion on the Na-
tional Housing Bank Bill, 1987, Shri
Jagesh Desai..

SHRI JAGESH DESAI: Mr, Vice-
Chairman, Sir, in the National Hou-
sing DPolicy, the first sentence is:
shelter ranks next to food and clo-
thing as a basic human need, Sir,
this is the policy statement and this
is the International Year fo~ Shelter-
less ang ag such, I would like to know
from the hon. Minister what is the
programme of the Government in
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view of the policy paper which they
have circulated. One policy paper was
circulated in the month of January
and another 1n the month ¢f March
1987 and in both these policies, there
.8 a wide differance, The time at my
disposal is very short and that is
why, I do not want to go into that.
But I would like to know why the
policy statement has been diluted—
one which was issued in the month of
January and another which was 1s:ued
in the month of March Why is there
a qilution? 1 would hike to know whe-
ther any kind of pressures are being
built up by the builders’ looby or
someone else. I would like to know'
why there is a change in the thin-
king of the Government in respect of
these two policy statements

Sir, the first object of the Na-
tional Housing Bank Policy is to help
every family to own an affordable—
The word is “affordable”’-—shelter by
the year 2001 A D, That means, after
14 years everyone in this country must
have a shelter. T have pointed out
earlier that by 1990, total wunits re-
quired for the purpose of shelter will
be 40 millions, that 1s four crores and
what is the policy of the Government
regarding this? How the Government
is going to do it by the year 20017
By the year 2001, instead of 40 mil-
hions units required for the purpose
of ghelter, it may go up to even 100
millions and if the backlog is not te-
moved, then, it is going to go with
a galloping speed and by the year
2001, it may be up to 10 crore units
and for that purpose, what is the
scheme to the Government, Then, Sir,
the purpose of this Bill is to give
financial assistance, by way of loan,
Yo the various housing institutions.
It may be the State Housing Finance
Corporations or such  other institu-
tions, T would like to know on what
rate of interest they are ging to give
such loang and for what definitz of
purposes. From these financial assis-
tances, what Type of tenements are
going to ke buwlt? Are they gcing to
allow luxurious accommodation or
are they going to impose a condition
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that sucH financial assistance will b°
available only for unitg whose :zrca
does not exceed 280 sq. feet or 400
sq. feet? If you want {0 provide shel-
ter to the weakér sections of the so-
clety-the low-income group and the
middle-income group—, tihen you
have to put a condition that no uniits,
whose area excceds 280 sqg. feet or
400 sq. feet, will be built either by
the public sector HUDCO or by the
institutions which are availing them-
selves of this loan facility. Here, 280
sqg feet means one room, one small
kitchen and a toilet and 400 sg. fect
means two rooms, one small kitchen
ang one toilet. If such 3 ccendition is
not included, you will not be able to
implement this policy and the finan-
cial assistance will not reach the peo-
ple for whom it is meant. I would
like to suggest, when the Urban De-
velopment Minister is alsg sitiing
here, that if, in metropolitan cities,
flats with an area of more than 800
sq. Teet are built, then, on the areca
exceeding 800 sq. feet, there must be
tax. Each square foot in excess of
800 sq. feet should be taxed. There
may be slabs of area like, for exam-
ple, 1500 sq. feet. If this is not done,
the finance made available will be
wasted on luxurious fiats and the
purpose of the policy will not be
achieved. And the lang available is
also very limited, The Government
should come forward with the requir-
ed legislation to do this, In Maharash-
tra we did take such a policy, but,
1 am sorry to say, it was not imple-
mented. I would like to inform the
hon. Minister that if such 1nassive
units are allowed, then the policy of
one crore unils by 2001 canot be
achieved.
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Then, Sir, there is a term mention-
ed ‘affordable’ price. What is the
affordable price? In meétropolitan ci-
tieg like Bombay, Calcutta and Delhi—
1 do not know much about Delhi and
Calcutta, but I can tell you about
Bombay—the price is high, If you
want a 400 sq. ft. flat in Bombay, you
will have to pay not less than Rs. 4
lakhs, What are you going to do
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about this? How will you meet the re-
qurements and what wil! be the bur-
den of interest? We have to find out
some such things In Bombay, there
ale about forty laokhs of people li-
ving in slums, They do not have any
proper shelter. Are you going to pro-
vide houses for these people or not?
If you want to provide houses tg them,
the biggest hurdle is the Floor Space
Index, FSI. In such schemes for gi-
ving shelter to the hutment dwel-
lers, you have to relax this FSI Ins-
tead of being one, you have to make
1t three, Then ihree timeg the present
possible number of unmits can be
built. And with that alone can you
do 1t; eotherwise, it wil not be possi-
ble tog do it Then I told you about
affordability. At what rate of interest
are you going to give these to the
weaker sections? Are you going to
give without interest? You are going
to charge some rate of interest, What
1s the rate of that interest for the
weaker sections? Then, what will be
the annual instalment of repayment
of loan? And the repaymeni should
be spread over a number of years;
otherwise, the weaker sections will
not be able to pay the instalments of
repayment of loan as also interest at
the same timeé, 1 do not find any men-
tion of this aspect in the National
Housing Policy, I would like you to
ponder over this. The people should
be assured that they could have hou-
ses within a particular amount which
they could repay over a particular
period; they should know for certain,
how much they would have to pay by
way of repayment of loan and how
much interest, Othcrwise, this whole
policy will be a failure.
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Then, someone said housing should
be treated as an industry, If what
you are talking of is an industry with
returns—an  industry is where you
expect returns—then I think it is not
workable at all, For the purpose of
giving boost to the housing industry
this policy document wants to relax
the Rent Control Act. I request you
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to ponder over this. If you are gomng
to have more houses because you are
going to relax the Rent Contro! Act, I
say emphatically, ‘No’, The reason is
this. As I told you earlier, even if you
take a modest flay of 400 sqg. £, it will
not be less than Rs. 4 lakhs. What
will be the interest on that amount
of Bs. 4 lakhs? Even at an annual rate
of interest of 12 percent, 1t comes to
Rs, 48,000 per annum; that means, a
monthly rent of Rs 4,000 by way of
interest alone Do you think any mid-
dle class person can afford ilis huge
sum every month? Even if yoa relax
the Rent Control Act, can the middle
class people afford 3 monthly rent of
Rs. 4,000? That is why I strongly feel
that relaxation of the Rent Control
Act is nol going to help at all. On
the contrary, the tenants will be bur-
dened and they will be asked to va-
cate the premises, Thereforz, that is
not workable at all. In spite of this
if the Government wants to relax the
Act, then the relaxation should epply
only to those tenements which zre
going to be built in future ang not to
those tenements which are already in
existence; otherwize the middie class
people who are already staying there,
will be put to hardship. In any case,
I am totally against relaxation of the
Rent Control Act, I shall fight tooth
and nail agamnst any such move, 1t is
not in the interests of what you call
the tenants Do you know how many
tenements have been built gnd given
on rent in the last five years in Som-
bay? They will not be even 0.5 per
cent, You cannot get any return at
all. If you invest Rs. 1 lakh, you
should get at least Rs. 12,000. But
here on one lakh, you will not get
even 200 or 300. That is why if you
say more houses can be built by re-
laxing the Rent Control Act. I do not
agree with you., That will not be a
beneficial proposition As 1 said, the
National Housing Policy has 1o be
reviewed, We have to keep in view
the future generations galso, to see
whether we wil] be able to give them
houses at prices which they can af-
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ford, So, what is the policy of the
Government for that?

-

Now I will restrict myself io only
some of the provisions of the Bill, As
regards the capital, I have already
sald earlier that the l!imit of Rs. 500
crores should be deleted and Gov-
ernment should be given power to in-
crease the capital by notification in
accordance with the needs of the
time, Secondly, there are no qualifi-
cations prescribed for the Chairman
and Managing Director. Anybody can
be appointed to the post at the sweet
will of the Government, Sir, in the
public, We want., for the  pur-
pose of efficiency and giving good re-
sults, that the Chairman or the Ma-
naging Director should also pe a per-
son who knows his subject very well
and not an IAS officer or somebody
else, That is why I say that the Chair-
man of this Bank should be a person
who is connected with housing acti-
vities, a person who knows all about
housing and a person who knows all
about housing finance, If such a per-
son is there, then he can give proper
directions; otherwise, it will only be
directionless. I am very much pertur-
bed to find that there is nobody from
the HUDCO in the Board of Direc-
tors, The HUDCO is engaged in this
activity, in the housing activity, and,
therefore, I request the Government
to consider the proposition that the
Chairman or, what you call, the Mana.
ging Director of HUDCO must also
be one of the Directors of this Bank
because he knows the subject very
well He knows what things are there
and he can give good guidance and
can participate in the decision making
process.

Now, T come to Chapter V which
contains provisions regarding housing
finance institutions receiving deposits.
This is a very good section, particu-
larly clause 29(1). But I am surprised
to find it being mentioned that the
Chapter relating to receiving of de-
posits shall not apply to firmg and
unincorporated  associations of indi-
viduals, but they will continue to be
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governed by the provisions of the
Reserve Bank of India Act, 1934, My
submission is that all thess things
will have to be brought within the
ambit of the Bill so that you can
get a correct picture as to what the
total finance is which is available for
this purpose, at what rate of interest
it js given and to which section of the
people it is  given, that is, private
firms or individuals or those who
are doing, what you call, the work of
banking for the purpose of housing.
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There is one provision in the Bill
to the effect that after fifteen years,
the surplus which is generated in
the Bank has to be handed over to
the Reserve Bank of India. When we
want that more funds should be made
available for this purpose, the provi-
sion here is that the gurplug that is
generated has to be given to the Re-
serve Bank of India, 1 think the Gov-
ernment must again look into it. These
funds should remain with the Na-
Housing Bank so that more
funds are available for housing pur-
poses, for giving finance for building
houses,

With these words, Sir, I support
the Bill. But I would like the Minis-
ter to ponder over the views which
I have  expressed, especially the
point about floating, so many financial
institutions which are not required
at all Let us not go in for a high
cost economy; let ug have an economy
which we can bear,

With these words, Sir, I support
this Bill. Thank you, Sir. »

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Now, Mr. G.
Swaminathan,

SHRI G. SWAMINATHAN (Tamil
Nadu): Mr, Vice-Chairman, Sir. I
stand before you to support the Na-
tional Housing Bank Bill which has
come before us.

Last year, Sir, T had an opportunity
to go to the United States ang, at that

time, T had an occasion to meet some’

of my friends who are there and one
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such person ig the son of my friend
from Thanjavur whg went there as a
doctor about five years ago and who is
now living in the suburb of Chicago.
When I went to his house, he told me
that he had purchssed that house and
he wag living there for the last one
vear. I asked him what the price of
the house was. He said that it was
somewhere aroung fifteen lakhs of
rupees. He said that that was the cost
of the house and that he was living
there, 1 know that he comes from an
ordinary family and within a period
of four or five years, I wag surprised
to find, he wag having a house, a very
good car and many othey facilities in
the house ifself You know, in the
Uniteq States, the housegs have tg be
furnished properly unlike our houses
here. So, I was surprised te find that

the house had cost him gbout fif-
teen lakhs, I thought that in order
to buy that house within four

or five years he should have earned
at least some thirty to forty lakhs of
rupees. So, I gsked him: “What is tn’
amount of taxation that you have in
the Uniteq States?”, He saig that was
also cheaper, somewhere around forty
to fifty per cent, because for people
in the higher-income bracket, it is
much less than what it is in India.
Occasiona] benefits are given for peo-
ple who havg larger families. T asked
him: Within a periogq of four years
how were you able {0 amass such an
amount and builg such house? He
said: “Mr. Swaminathan  the questice
here is that most of us de not pay fo.
houses; it is all under hire-purchase.
When I purchasd this house I paig Rs.
1 1/2 lakhs and during the next 20
years I have to pay instalments for
this house.” At that time he had gnly
cne child He said that if after some
time he wanted a two, three or four
apartment house, that house can be
given to the real estate people and
then he can change to another house,
and change it in another city also;
there is neo difficulty for going in for
a bigger house with higger payment.
He could surrender this house also.
How it operates in the U.S. and how
it operates in Indig is entirely, diffe-
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rent. There with a small amount of
margin money one can get 3 house on
hire-purchase basis, Anq there are
many such developers there whg ate
very wealthy and who can develop
these houses and hand them over to
the people. Bui here when we pur
chase a house, some institutions—I am
talking only about the higher-income
group people and the middle-income
group people—when you go the LIC
the amount that 1t advanced til} recen-
tly wag somewhere between Rs 15
Iakhs to Rs. 2 lakhs at the most, and
now I understand they are advencing
up Rs. 3 lakhs in the urban areas. And
nearly 60-70 per cent of the amount
has to be pumped in by the person
concerned. Or he can borrow from
" outside. The amount that he gets is
thus not more than 20-25 per cent
This is the position here, except when
coopera'ive societies build houses they
rent the same for 1415 years
These cooperative societies at most of
the places are ‘moriband’. Then, again,
if you are lozked up with 1 house in
India, you have fo be permanently
in that house. Suppose you go there as
a young person, are employed and
are getting a salary of Rs. 1500 or
Rs. 2000, vou get ohe mom anariment
If later you get transferred or you
want a bigger house, you will not be
able to exXchange the house, unrless
vou sell this house and go t¢ anather
house. Ultimately, in India if yon
‘want more houses, development
should be done or allowed to be done
by private peonle 1 am not here
holding a briet for nrivate bpeonle
Even if you fake a city like Madras
over a perioq of 6.7 years vau wonld
find, and 1 have myself seen, withir
a period of 67 years mnst of the me-
tropolitan Madras hes developrq som--
thing lika similar to Bombay wher>
vou are having flats ,f 14 s*orevs or
15 storevs or 20 storeys thers Tn every
cinema in Tamil Nadu, 10-15 years
back, they used to show only the LIC
building at Mount Road which had 14
storeys, pecaus. that was the major
hujlding which was  constructed a*
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that time, Now, on many thorough-
fares ang in the interior places alse,
most of the buildings have been con-
structed by these developers and
many of the fla’s have came up. They
should have created thousands and
thousands of flats for the middle-in-
come people. Ultimately, I would re-
commend that the finances should go
not only to the Government but also
to the private people I understand
that for the National Housing Bank
that you are floating you are going to
have a capiital of Rs, 100 crares and
ultimately are going to have Rs. 500
crores and there are going to be de-
bentures and all that. I do neoty know
how these finances are going to be
given. Are they going to be given only
tc the Government or to the coopera
tivas o HUDCO or any other housing
boards I do not know. O~ gre they
gomng to b= glven ‘o cooperative socie-
ties? Another sector, that is, the pri-
vate sec‘or, is completely not allowed
in our ccuntry. Unless this js done,
tha major zrea of the housing will
not gct inty operation.

The question before ug is very seri-
ous and a very large question. It has '
been estimateq ‘hat during 1961 as I
understand, 11 million houses were
necessery, and later on by 1981, 21
million houses were necessary, During
tha Seventh Year Plan 25 million
heouses were necessary so you will see
that wi'h every Plan perwod the num
bar of people who zre without houses
iz increasing. And when I was talking
to mw friend—he is a very jovial per-
son—he asked how many such people
wer~ there during the Firs' Plan,
Second Plan, ang so on He was quot-
ing statistics He said that wi'h every
Plan twn or three lakhs nf people
were becoming homeless, Heg gcked-
How many Plans do vou require in
Indiz tp make peopla homeless? This
is ‘he question he zsked With everv
Plan, Sir, a number of peonle are
becoming more and more homeless
mainly because of the ris~ In popula-
tion in this country. ‘Ther» is th=?
serious problem of building 25 millien
houscs bath in the rural apeas and
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-urban areas. There are 75 per cent of
the people 1n rural areas ang 25 per
cent in urban areas. I think oiiginally
we are envisaging o build only about
1 million houses, How are we going
to fill up this gap of the people who
want houses and who are going to be
houseless in future because of the
population increase? Therq should be
a certzin methodology by way of a
National Housing Policy as to how we
are going ‘o bridge the gav and how
we are going to get more houses.

I welcome the Bank because it is
the first Step that a Bank has come.
It is going to advance money and to
generate monev. A Housing Bank of
this nature 1s the apex body. I do not
know how this apex body is going to
operate. I have not heen able to un-
derstand how it i1s going to operate, It
has been mentioned that the regional
hanks will alsp be there I would also
welcome the State level banks from
where the money will come to the
regional levels and the States levels
where this operation will be conduc-
ted.

You can see that there are many
problems in the Housing Boards, Not
only that funds are not enough, but
some of the Housing Boards are no'
keeping proper accounts Peovle are
getting all kinds of notices from the
Housing Boards even when payments
have already been mad2. Many of the
houses built by the Housing Boards
are tardv  These houses are falling
part within 7 or 8 years. It is a2 very
big problem that we are facing in this
contry. I hop~ that the Government
will come forward to set to that not
only the apex hodv is formed, hut the
arms; are also built at the State and
regional levels,

There arg various commercial banke
in this coun‘ry and this National
Housing Bank can generate and give
mora funds to the commercial banls
or the nationalised banks zo that they
mey also com~ forward in a big wav
to help the people who want loans fo-
these houses.

Again, there is the problem of mort-
gaging houses in thig country. Sun-
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pose you want money and you have
got g house of 7 or 8 lakhs of rupees.
But you cannot mortgage it. In other
countries people are able to mortgage
their houses for building another
house, Here it is very difficult {0 mor-
tgage a house and you are not gble
tn get enough funds.
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Finally, I would refer to the latest
position introduced by the then hon.
Minister, Mr. V.P Singh. Only the in-
comaz of the self-occupied house is now
allowed and the mterest on loan is not
allowed That is the position after
March 1987. Mostly middle class peo-
ple are involved Sometimes, people
build houses by taking a loan of 2
lakh rupees from the L.IC. Even the
L.IC. charges 12,5 per cent interest.
IY becomes 13.5 per cent with penalties
and all that He will have to pay 30
to 40 thousand rupees as interest. He
has tp pay Rs, 3000 or Rs 4000 per
vear for the purpose of interest, Then
he hag al-o to pay back capital w:thin
15 years. Previously, the amount which
he wes paying to thege institutions
was alloweq as income-tax reduction.
Now under the new scheme he fs not
allowed more than Rs. 7500 i1 cases
were the house is rented, wheie he has
given the house on rent. He has to
make a sort of adjustment for it I
woulg strongly plead with the Gov-
ernment that somethine should b-
done to see that the interest peid and
alsp the capitel paig towards the Ow1
Your House scheme, apart from Rs.
7500, should alss be allowed so that
the middle-class people will be able
to deduct it from their salaries &nd
will thus he benefited Housing Bank
welcome the Nationa! Hou.ing Bank
Bill with the reservation that here
should be a National Housing Poliey.
I do not know how thig is going to
work and how the operation is gomng

to be made He is pong to
3.00 p.M. give all the monay to the

existing channels T personal-

ly feel that it may not work
in the long run The problem that we
are facing 1- a very huge problem

Thank you, Sir,
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SHRIMATI PRATIBHA SINGH “formulation of policies designed to
(Bihar): MY, Vice-Chairman, Sir, I promote housing in the country, both
in the rural and urban areas” will be

welcome the National Housing Bank
Bill, 1987,

P S =, A S

Sir, I remember that the Prime
Minister, in his speech on the 28th
February, 1987, has said tha' a new
financial structure will be created to
provide funds for housing. Sir, this
15 the International Year for Shelter
The importance of a roof has been felt
all gver the world. And if it i felt in
India where there 1s so much of short-
age, it is not surprising. Sir, the seed
money for the present Bank of course
is Rs. 100 crores which will gradually
be increased up to Rs. 500 crores, and
it will work under the supervisioa and
control of the Reserve Bank But, Sir,
this will not remain here only becauss
Clauseg 14, 15 and 18 give so much
of power to raise deposits, to take
loans. to borrow both nationally and
internationally. :

Sir, the housing shortage in 1981 as
per repori by the NB.O, which has
been mentioneq by many hon. Mem-
mers also was placed aroung 21 mil-
Yion units, 16 million uni‘s in rural
areas and 5 million units 1n urhan
areas. That is why. Sir, the 7th Plan
has placeq the shortage at the begin-
ning of the Plan in 1985 at 24 7 million
units, 18 8 million units in rural areas
and 59 mllion units yn urban areas.
I* has also envisaged as {p what will
hapren from 1985 to 1990 And it is
expected to generate an additional re-
quirement, besides the previous one, of
16.2 million units, 124 million units in
the rural arezs and 38 million units
in the urban areas. Therefore th»
main thrus* has got tg be in the rpural
arees because the shortaga is more
there. Of course, in the urban areas.
It is only one-third of the total short-
age. So, the main aim ¢f this Bank is
t» mobilise resources for financing the
construction wark, tq coordinate the
activities of the existing insti‘utons
and to provide guidelines for working
of all the concerned agencies. Of course,
"what is exactly meant by, the words—

clarified gradually as the Bank starts
functioning. Here, I would like to have
some clarifications from the hon
Minister as to whether the co-operza-
tive ins‘itutions at village or taluk
level will alsy be treated as local
institutions because the finanting will
depend on that. Therefore, some clari-
fication is required as to what is
exactly meant by the “local institu
tions—private, Government ang semi-
Government.” Some clarification is
also required on this point whether
these co-operatives at the lowest level
will be refinanced by the Banks for
housing projects in the rural areas. As
I said earlier, Sir, Clauses 14, 15 and
16 are very important. Specially Clause
16 empowers the Bank to borrow
money In foreign currency in spite of
the FERA ang other regulations. They
will not operate on the functioning of
the Bank, One recent example is that
of HDFC, has recently finalisej ar-
rangements with the American Ex-
press bank to borrow 25 million dol-
lars in the U.S. capita] market. The
HDFC and the Canarg Bank will
enter 1nto a back-to-back arrange
ment. The rupee fund will be utiliseq
by the HDFC to finance iluw-income
housing in India. HDFC’s total lend-
ing has made possible an investment
of nearly Rs, 2,000 crores in house
censtruction throughout the count~
and this has mainly been uiilised fot
low.income housing whether in the
rural or in the urban areas. The
Stutes which have been benefited are
Karnataka, West Bengal, Assam U.P.
Krrala, Tami] Nadu and Andhra
Piadesh. The individual loan require-
ments are catered by HDF.C.

NRI resources wil] be mopped up.
Most of the NRIs are now keen to
enter this ares because while earn-
ing in foreign countries they want to
have a house in their own country.
We should not feel discouraged if we
had not been able to sell the ASIAD
village flats. One of the arguments
which is advanced Is whether NRIs
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wil] be forthcoming because our Fwa qfawt ﬁrg AT T 2
experience has been that they did Fot WY 10 %7 15 -.f47 q S 'qg{

not come forward with enthusiasm
to buy the ASIAD village fats.

Sir, the Act has to cover al] as-
pect: of investment. (1) Onpe is rate
of interest. As was meniioned by my
colleague just now, what will be the
rate of interest and which zre  the
categories? (2) What zbout payment
procedure and (3) what will be the
Income-tax exempt:on ete? Will they
be given a ‘ax holiday as we have
dong in the case of shipping andg some
otLer industries Wil they be given
tax holiday for a period of five or ten
yvea:s? You can lay down the cI:terion
that it wall be given only to co-opera-
tives and these who take up housing
projects for the low-income group, Sir,
the success of loan and saving type
of institutiong in countries like West
Germany and UXK. can be directly
attributed to the tax incentives these
institutions derived

" Another area where work has heen
done is in corporate jpvestment in the
housing sector. This has beep ‘ried in
France, Ttaly anq Javan. Private com-
panies can utilise their fundg for giv-
ing housing loans, depositing with
foan and saving mst1tut10ns reducing
interes incidence on housmg loans or
making matching  contribution  for
staff housing co-operatives. (Time-
bell rings).
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SHRIMATI PRATIBHA  SINGH:
HUDCO established in 1970 jusy has
set the pace for increasing emphesis
on afforeability ang economically
weaker sec'ions as major thrust areasg
HUDCO was the  first institution
which starteq giving thig facility, It
has gone ahead with 3 lo° of resesrch
In housng like, for c¢xample use of
cheap materials to avoid fire, specially
in the rural areas, in thatcheq houses
etc. Such experiments have been
conducted. Realising the need, the
Seventh Plan has augmenteq re-
sources gupport for shelter. Dr, R. J.
chelliah, Member of the Planning
evaluation, moni‘oring etc Sir even
LIC is rethinking of revising its policy
In regard to the mode of leading to
help colateral cos’s of borrowing.

Therefore, tne establishment of Na.
tional Housing Bank has come at the
right moment and I congratulate the
Minister for bringing forward this BilL
Sir, Dr. C. Rangarajan Deputy Gov-
ernor, Reserve Bank of India, has
noted that providing of adequate
housing si‘es is a colossal task ang it
is a challenge for any Government to
Bive more and more shelter to i's
population. But Dr. Rangarajan Com-
mittee report calls for radical changes
in the Transfer of Property Act, Urban
Ceiling and Regulatiop Act, the Rent
Control Act which ig most important
and o’her enactment related to hous.
ihg. Especially, in regard to thy Rent
Contol Act Dr. Rangarajap has given
a lot of emphasis. Sir, in Declhi alone
25 1akhs of house owners cannot have
the pleasure of living in ‘heir own
houses, how can you give incentive or
boost up housing project, why shotid
anybody invest money? Sir, I do not
agree when it is saig that it is going
to harm the poor people. No, it is
not going to harm the poor peaple,
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it is going to harm the big business
companies, the big lawyers, the
big doctors who are taking houses
of lower middle class and upper mid-
dle class people, whg build their
houses after taking loans from Gov-
ernment. When we are going to relax
this Act, it is not the lower levels that
are going to be affecteq it is not the
people who are paying Rs. 200 or Rs.
400, who are going to he affected if
is for the high level people if ig for
the people who are paying Rs. 3000
Per month as rent, If a man can pay
Rs 3000 per month as rent, dont’t you
think that his monthly income would
be not lesg than Rs. 1500 per month?
Are they poor? If they arg the poor,
then this counfry is a very rich coun-
trv, T must say thet. And this B:] has
been cleared at all stages but when it
has to come to Parliament it is al-
wavs stalled by some vestey interest
and the argument is given tha¢ his
would hurt poor peonle, Who are the
Poor peonle? Are those middle class
pPeodls whq builg the houses paor or
thos. who wan; tq ruade wealth tax,
income-*fax and all kinds ~f taxes and
for that puronse hava taken rented
houses? Tt ig said that the officers, thev
hava built houses and vet they are
livine in  Government quar‘ers. T
wonly 1k, +q Q"\f,p hﬁre, ves tha offi-
cer huilt the house, ha took Tosn, he
wanted tn revay the loan, ha gave it
on rent for two *o  threa earg hut
aftevr thap th, Dresent R-nt Can’red
Act cammnt pet  him hark his nwn
hovsa to 1iva in Thev have +0 gq to
courts and the eourts taka turg gane.
ratinns +4 gacids the case. The offi-
rars whon they ratire, do.no* have
any nlaee ¢ Yive in, ‘

T T wASN frz ; Tgar
femT T9 2 g7 g 57 = o

SHRIMATI PRATTBHA SINGH: T
will now come to tha next point, I
want to sav tha; tha develonment of
land and giving house sites hag also
been surgesttd by the Committee, For
example, there are people who want
houses through group housing socie-
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ties but somebody iz occupying the
lang forcibly and that land cannot be
got vacated. Then the Committee has
also further stated that the financial
Tesources are not the only inhibiting
factors. There are other constraints
like availability of land, high cost of
construction ang legal impediments,

THr VICE.CHAIRMAN (SHRI 17
HANUMANTHAPPA). Madam, I now
request you to conclude.

SHRIMATI PRATIBHA SINGH:
This will be my last speech, Please
glve me somie time. There are cer‘ain
important ©points which I want to
bring to the no*ice of the Government.
otherwise I never plead for more time,
nor do I speak every day.

Removal of legal hurdles in the
creation and ernforcement of mortgades
will enable commercial hanks housing
finance ins'itutions and other lending
agencies to makas recover., of mort-
gage debts throush foreclosing of sale
of property simple and sneedier.

Second mortgage market will enable
insti‘utions like LIC, UTI, GIC o
participata in the mortezge lending
through purchase of specific lnans of
aoproved housine finance institu‘ions
while the originating institutions
would continvas ‘g service the loans.

The house-owner is requir~d to save
more to revay the mortagags loans
which will be covered by insursnre.
Therefore, additional savines will
match adidtional inves‘men; in hous-
ing

The three princinles of financial
regulationg are—(1) to imorove com-
petition: (2) ‘o increase  effiriency:
and (3) g stimulat, lone-term finane-
ing At tha orera‘ioan] level, g typical
financing svstem is eXnected t0:—

(1) mobiliss householq savings
intg the mortagage and home im-
provement loan markets;

(2) provide maximum incentives
for increasing the volume of finan-
cial savings in the economy;
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(3) allocate loang among house-
holds;

(4) provide policy control over
the glloca‘ion of resources hetween
the urban sector and other sectors
of economy;

(5) direct thg demand for housing
and community facili'ies towards
unused or ineffectively used re-
sources;

(6) stimulate efficient methodg in
planning and construction in resi-
den’ial areas which may require
large lump sum investments;

(7) improve the financial and com-
mercial evaluation of projects;

(8) extenq financial services to
2]l segments of the population, in
particular self-employed and lower
income households;

(9) re-allocate funds from rela-
tive surplug to relative deficit areas;
and

(10) facilitate the flow of domes-
tic and internationa] resources to
priority areas. ~

Sir, if we can do all this, then only

the cherished dream of our Prime

~Aanister, Shri Rajiv Gandhi, to pro-
vide shelter to maximum number of
population, whether ruraj or wurban,
ang of all categories of society, will
be realised.

. With thess words T suo-ort the Bill
and I thank you very much for giv-
Jng me this opportunity to express
my viewg through you to the hon
Minister, T asain congratulate him
for bringing thig Bill.

¢ PROF C. LAKSHMANNA (Andh-
Ya Pradesh): Mr  Vice-Chairman,
B1r, shelter, apart from food, clothing
.and health, is one of the important
basic needs of humap beings Right-
1y we have been clamouring for shel-
ter for all, health for all and clothing
for all by 2000 A.D. We are keep-
ing 2000 A.D. as a milestone. It that
is the goal, this becomes very diffi-
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cult especially in view of the fact
that 24.7 million dwelling units were
needed even before the 7th Plan and
Tth Plan is about to add 16 million
units to this number. Out of these
24.7 milhon units, almost 18.8 mil-
lion units are needed in the rural
areas and 5.9 million units in the
urban areas. By the same ra'io, the
16 million unity which have been
added will come to about another a
little more than 10 million units in
the rural areas. Therefore any Gov-
ernment policy aiming to provide
shelter for all by 2000 A.D. should
have this thrust in the housing policy.
But what happens is that this Gov-
ernment ig believing always Iin 1wo
things. In the first place, it believes
in ad-hocism, it believes in tckenism.
Ad-hocism because there is a national
housing policy on the anvil ang it is
supposed to be coming out anytime
If it has to be an lintegrated, under-
standable, meaningful policy, then
that policy should have been discus-
sed, the priorities should have been
fixed, the goals shou'q have been di-
fineq ang ,after having the priorities
fixed ang the goals defined, you
should have come forward with cer-
tain decisions, with certain PRills.
But, unfortunately, there had to be
an ad hoc decision because this year
hanpens to be the Year of Sheilter.
Therefore, in the Year of Shelter
there hag to be some token wffort
made and. as a token effort, you have
come forward with thig National
Houging Bank Bill. You have come
forward with this National Housing
Bank Bil] because vou wanted to ful-
fil a token and you wanted to fulfil
the needs of a portienlar clase of
peanle T have nothing arainst this
if thig particular Nationa] Housing
Rank Bill provides facilities for hous-
ing thase whg have affordahilitv as
the criterion. That means. »t hest it
can cover only un to the unner-mid-
dle or lower-middle clage anqd not
beyond that But in a enuntrv where
almost 40 ner cent of the vponulation
is helow the poverty line—37 4 per
cent to be mose nrecice, ag ner the
estimateg of even the Planning Com-

294



The National
. Housing il IV §
. [Prof. C. Lakshmanna]

mission—automatically this percen-
tage of population is ruled out of any
possibility of shelter unless—and it
is a very big unless—you come for-
ward with an alternate plan for pro-
viding accommodation for them. Im-
mediately the Minister may say, “Yes,
we have come forward with an alter-
nate plan and that is part of Shri
Rajiv Gandhi’'s budget also, namely,

295

strengthening of the Indirq Awas
Yojana”., But at that time, while
speaking in Parliament about the

budget, I had mentioned as to how
jt was a very impracticabie alloca-
tion which was made in the budget.
Now, after about six months’ time,
T would like to ask, under that pro-
gramme how many houses could be
built ang what will be the shortlall
in the projected goal, in the prcject-
ed target of houses that have to he
built under the Indira Awas Yojana
ag per the budrget presented hy Shri
Rajiv Gandhi as Finance Minister.
But naturally, they will 3zay that
the information is not available, we
have tg wait The year will be gone

and afterwards it will take some
more months before we can assess
whether the target set has reeslly

been fulfilled o= not, Therefore, I am
fully convincedq that unless there is
an al‘ernate scheme which hopes to
provide accommodation for those 38
per cent of the population which is
below the poverty line—which is just
grazing the poverty line or below it—
there is no point in having a Bill of
this nature.

Then thi« becomes all the more
grotesque in the sense that 33 million
people are now living in slums in
the urban areas. Apart from the
problem which I mentioned—about
rural dwelling units—33 million peo-
ple are now living in slums and of
those who are living in the slvms—
I hadq an occassion earlier to make a
Special Mentipn about this—wkhat is
the type of accommodation thev live
in or what ig the tvpe of situation
they are living in, especially in places
like Dharavi to be more specific—the
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worst slum in the whole of India

and, definitely, in the whole of Asia?
Therefore, there has to be a concern-
ed effory on the part of the Govern-
ment and the people, etc, to come
forward with a scheme for providing
houses, dwelling units, for this popu-
lation,

Now I would like to ask both the
Minister for Urban Development and
the Minister for Finance as to what
are their plans, what are their pro-
grammes and what ig their policy.
Actually, why has the policy-—which
was a draft policy while was announ-
ced in the month of March, 1987—
not been brought forwarg for discus-
sion, has not been brought forward
for dehate all over the country, with
regard to housing needs? It is a sim-
ple question I am asking. Why don’t
you answer that?

Now the whole problem has been
tackled with half-heartedness. I don’t
want to indulge in self-praise. Other-
wise I would have said how the
Andhrg Pradesh Government  over
a period of four years, could build
7.48 lakh houses, how it set a target
of two lakh houses for the cur-
rent year and already constructeds
1.27 lakh houses in the currert year.
Therefore, I would like to ask; what
are your programmes for thos. who
are not able tn afford® Abouy those
who are able to afford, I will come
to them later—whether their pro-
blem is being solved or not. For those
who are not able to afford even RKY
vour own definition, vou are not going
to solve there problems. T think unless
you solve their problems, all things
will become tokenism, all things will
berome adhocism, all things will be-
dome onlvy a rhetoric. Therefore, i
can be trulv said that this Govern-
ment is creating all concessions for
the rich and preserving all rhetoric
for the Poor. I want the Government
to stop this. It you want to give con.
cessions to the rich. I do not mind
because whv should I come in the
way so long as you are able to give
not merely rhetoric but in terme af
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reality, in terms of hard decisions
you are able to provide for the poor?
Plecase come forward with those
things,

Now, you look at the Bill. Normal-
&y speaking, I should not grudge if
some taciity 1s given to the middle-
class families, But, then, while the
evowed policy is to bring those who
are below the poverty line above the
poverty line, provide shelter to those
who do not have shelter etc. why
have you not put on priority that
within the objectives ¢of the Bank
the Bank shall first of all devote it-
self to providing finances for houses
which are meaningful, {o those who
arc below the poverty line, who be-
fong to the weaker sections, who are
not 1n a position to afford in the sense
in which you have now put? There
fore, I would like to ask the Minister
why he was not able to put this on
priority.

Secondly, in the entire Bill, the
weaker sections have been mentioned
only once. That is in clause 14(i).
Nowhere else do weaker sections
figure, There also again some adho-
cism and tokenism is being shown,
It is stated that one or more schemes
would be prepared, would be finan-
ced by the National Housing Bank.
That means when it comes to the
question of weaker sections, the Mi-

- iister, the Bill have been very care
ful so that tomorrow people may not
ask If they are able to formu'ate one
or two or one or more programmes for
the weaker sections, they would have
‘washed their hands, that would have
gerved the purpose. I find Rs. 100
crores have been kept. It may be any
Ynumber of programmes, there is no
restriction, there is no specification
about the programmes that have to
be, formulateq for those who are in
a position to afford.

)} They have said that Rs, 100 crores
svould be the amount that would be
, available. and it could be raised to
"Rs. 500 crores and so on and so forth,
I would ask a simple gquestion: For
porviding shelter, for providing hou-
ses of the order of 24.7 million units
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plus 16 million units which are likely
to be addit.onal by the end of the
Seventh Five-Year Plan, how are you
going to meet this with your Rs. 500
crores? Therefore, you do not have
the intention. If you are not able to
do it by the end of the Seventh Five-
Year Plan, we wil] be left with only
ten years, How are you going to gua-
rantee that in ten years time that
number plus what would be added,
millions of dwelling units which are
required are going to be met by the
year 2000 AD? Therefore, the Govern-
ment should come forward and say,
“Look, we thought we could provide
shelter for all by 2000 AD. But now
to our calculations it is not possible,
Maybe, we will not be able to provide
shelter for all.” Let people decide by
themselves, I think the Government
should be honest to say such things,
If they are not able to say that, it
will be deceiving itself, deceiving the
people ang deceiving the nation,

Now, one more thing. You look at
the provision of directors, There are
about 13 directors apart from, I think
the Chairman and the Managing Di-
reetor, These are the directors. Can't
you think in terms of one or two or
more directors who directly represent
the interests of the weaker sections?
You have thought about all others,
but not about them only because you
are no interested in them. Otherwise,
even in the case of Directors,those
who represent the weaker sections,
you could have done something,

If you look at the composition,
there is undue emphasis given on the
bureaucrats. T have nothing against
bureaucrats, but in a programme of
this nature, there are many others
who could be more effective and who
would contribute more, But because
you are not able to get of the shack-
les of bureaucracy of this country,
you are not gble to do that. Unless
that is done, the programmes will
remain unimplemented. They will re-
main on paper not to be realised.
Therefore, I would like to ask the Mi-
nister even at this stage if he would
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come forward w.th an alternate hou-
sing programme for the weaker sec-
tions. If he says yes in his reply and
agrees to come forward with an alter-
nate programme for the weaker sec-
tions, which is feasible, wh.ch is un-
derstandable and which is meaning-
ful, then, of course, I would have no
objections which to support it, but
if he does not say so, I would only
say, the Minister and his Government
are not interested in doing anything
for the shelterless. In such a case I
have np alternative but to oppose thi~
Bill. So, under this particular provi-
sopn if you are going to come forward
with a statement that you will be
able to add an alternative program-
me, we will be able to support this
Bill; otherwise we will be constrained
to oppose it.

SHRI RAMESHWAR THAKUR
(Bihar): Sir, I rise to suopcrt the
National Housing Bank Bill of 1987.
There are so many welcOma features
in the Bill and the hon. Minister de-
serves our compliments. This Bill,
though it has been brought rather
late, has been brought in fulfilment of
the assurance given hy the Prime
Minister in his Budget speech. I hope
the basic object of the Bill is tg en-
able it to oberate as a principal a%Zency
to promote housing finance institu-
tions both at the local ang resional
levels and to nrovide financial suvport
to such institutions,

But we have to see whether this
Bill will be able to meet the needs of
housing as contemvlated in the speech
of the hon Prims Minister and al<o
as contemplated in the Seventh
Five-Year Plan. Everywhere housing
is a basic need of human life next
. only to food and clothing. In our
country in soite of the fact that a Jot
of development hag taken place in ru-
ral andq urban areas in the  vorious
spheres hut, in the firld of honsing we
have still acite shortage, Therefore,
it is essential that necessary  steps
are taken tp ensur- thot thig hosic
need is as contemnlateq in tha Plan
document, fulfilled.
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The Seventh Plan had made some
specific mentions about this. Funda-
imental objectives of the Plan in re-
gard to housing were to provide shel-
ter and to rase the quality of life,
particularly of the poorer sections
of the population; to create conditions
which are conducive to the achieve-
ment of the crucial objectives in terms
of health, sanitation and education;
tr create substantial additional em-
ployment and disperse economic acti-
vity, to improve urban rural and
inter-personal equity by narrowing
down the difference in standard of
Nving, And the last 1s generating ad-
diitional voluntary savings.

Now, Sir, in view of these basic
objectives of the Seventh Plan we
will find that z lot needs to be donc
and non availability of dwelling units
is very acute as has been mentioned
by some hon, Members. Already we
have a backlog of 21 million ynits
in 1981, In 1984-85 it rose to 24.7
million and it is estimated that in
view of the rise of population between
1985 and 1990 our additional require-
ments will be of the order of 16.2
million dwelling units. It means that
a very massive effort is required to
be done to fulfil this gan The ©lan
envisaged is very radical and orienta-
tion of all policies, measures  and 1
stens should be taken. In this connec-
tion four major aresg are there for
radical changes. Tha first one is
with rezard ty provision for finance
on house construction on a largs sc-*
ale Now this provision of Jarge
scale ag hag been contemplated in the
Seventh Plan will not be met bv mak- *
ing a provision of mere Rs. 100 cror-
es as tha authorised ang paid.up capi-
tal of the bank though there is an
enab’ing provision that the Central
Government can raig. it in consulta.”
tion with the Reserve Bank of Indja
unto Rs. 500 ecrores. Thiz will be
very inadequate. Of course, it will
help us +n reise througp the Aep»sits,
bonds. debentures and foreirn curr-
enry loans.  That is a matter which
will depend upon the type of schem®
that we have got. There has heen a
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recent tendency that in various sec-
tors of economy we inteng to eslab-
lish long term financial institutions to
cater to the needs of the particular
sector. This is i1n one way  good
because it is zn act where specialised
activities can be looked mmto But the
total investment able funds remain
the same. The various corporations
which are being formed will not be
able to get adequate investment un-
less the investment terms are very
lucrative, In this case I would like to
explain later how the deposits are
likely to be beneficial and what con-
ditions should have been there in the
Bill
Now, the second aspect of the matter
is development of suitable land sites
in urban and rural areas. This is
a matter which jnvoles a number of
State Governments. So far as rural
areas are concerned, we know that a
number of schemes are going on in-
cluding the Indira Gandhi Awas
Scheme for the Scheduled Castes and
Scheduled Tribes andg other weaker
sections of the community. But we
know that we have not been able to
reach the laudable goal that  the
scheme has enviseged  In the urban
areas the Urban Land Ceiling  Act
has not been fully implemented and
 the result is that lang has  become
very costly and the people of meagre
means or middle clasg level are not
getling 1and. Evep the housing d-~ve-
fopmnent colonies are not in 3 position
to vet sufficient land zllntted tgy them
which could in turn allot to the mid-
dle class and the lower income class
group. R

. 4 ~ - e
I

¥ Thirdly, the develooment and sup-
ply of low cost technology needs to
be emvhasised, This ig very . im-
portant because ths cost of construc-
tionn has zone up so much and  the
limitg that we have zot nynder various
schemes are so low that even the lim-
its prescribed by the LIC ang HUDCO
seem tg be lower in view of the rising
costs of construction of varioug kinds
of dwelling units. Therefore, this low
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cost technology must be developed
throughly and the help and assistance
of science and technology should be
taken 1n this regard.

Now, the last pomnt relates to  the
Rent Coatrol. This 1s zlsg equally
important though all these aspects are
not expecteq to be covered in  this
Bill,

But there are related matters which
are essential if we want to solve this
housing problem. Why do I say the
amount 15 very very low? In the
Sixth Five Year Plan, we had public
sector expenditure of about Rs. 1,839
crores and public enterprises had
spent about Rs. 275 crores gn housing.
Now, ag far as outlay in respect of
the Sixth Plan and the Seventh Plan
is concerned, the outlay in the Seven-
th Plan is much more than the outlay
in the Sixth Plan. It was Rs. 1190.87
crores which has been raised to Rs.
2178 crores in the Seventh Flan, In
Central sector, we had Rs. 300 crores
outlay 1n the Sixth Plan which has
been reduced to Rs. 289.87 crores in
the Seventh Plan, the total being Rs.
1490 87 crores in the Sixth Plan and
Rs. 2458 21 crores in the Seventh Plan.
In the case of private sector  the ex-
pected investment in  housing was
about Rs, 18,000 crores in the Sixth
Plan ang it is expected to bz Rs.
29,000 crores in the case >f the Seven-
th Plan. The question is: how are we
going to do it beacuse uniess the basic
institutions like HUDCO, LIC and this
Bank which is now being created, are
in a position to provide sufficient
emounts. it will not he possible? In
tha case of HUDCO, up to March
1985, they had apvroved 3587 schemes
and they had apvoroved zp outlay of
Rs. 1662 crores out of which Rs. 992
crores were dishurseq by them Now
this Rs 100 crores, T dp not know,
how much it will generate and there-
fore, my hasie suggestion is that this
should have been rais~d to Rs. 500
crores, if not to Rs. 1,000 crores be-
cause if g meanineful role has io be
played, it is essential thay the capital
base should be sufficient and then it
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should be able to generate more de-
posits from the public ang other
sources and it should be in a position
to private funds, Ong more thing
before I come to the provisions of the
Bild. I would like to know from the
hon. Minister what are the schemes—
ag We have gaid, we are giving so
much importance to the Plan docu-
ment as well as the Budget speech
of the hon. Prime Minister, what are
the exact targets which we have ful-
filled up f{o March 1987 and what are
the remaining targets which we would
be able to fulfil by the eng of the
Plan? Secondly, what steps have heen
taken for self-help in nousing? This is
very important because 1nls 1s the one
way where by giving bositive incen-
tives, we will be able to have more
housing in our country. Secondly, pro.
vision for Thouse-sites for the rural
people is essential becauge though we
want to do it, house-sites have been
a major problem in the rural areas
particularly for the Weakep sections,
landless labourers and Scheduled
Castes and Scheduleq Tribes. There-
fore, it is very essenlial that steps
should be taken. Now 1 would like to
know what are the limitg that have
heen fixed for the economicalle wea.
ker sections, the LIG and MIG sche-
mes, They need to he revized in the
light of the cost increase.

Next, T would like to say that sti.
mulus should be given to support the
privata housing. There must he some
more positive fiscal incentiveg in
matters relateq to tax ang as <he hon.
Member has suggested, we must pive
rebate in income tax and some other
fiscal incentiveg if we Want to increasa
housing In a big wav. The next is
about low housing cost tachniques. We
have gald that it i essential and in
the case of citles, it is very essential
that we must have mors integrated
devtlopment of the small and medium
citics and tha municin?l Tawg must ba
regulated in » wav that does not come
in the way of growth of the building
in the urban areas; the slum aress
could be developed, the rent control
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laws and the land use laws must be
changed. Only then, we will he able
to give a positive thrust to this pro
gramme. Now, in thig regard, I have
a few suggestions to make, DBefore
that, I would like to make a few coms-
ments on the Bill itself, Now in the
provisiong of the Bill there are a
few important aspects which need te
be considered. As far as directorship
is concerned, we have got 13 directors
1 woulq suggest that if it is an Al
India body and it hag to operate and
help institutions on lacal and regiona
basis it shoulq bhave some non-officia
directors. All the thirteen should nol
Ye official directors. Thera is an en
abling provision in thig respect and
that is clause 6(b). It says:

“three directors from amongst the
exports in the field of housing, ar
chitecture, engineering gociclogy,
finance, 1aw, management and corpa
rate  planning or in any other
fleld....” - S

1

In this category, we can take persong
who 2re non-officials snd experts iy
their fields. From our experience wr
know how normally such corporations
function, Therefore, my seconq noinf
will he this Tn ensure the operatirnal
offcleney of the Bank, apart from the
whole-tima  directors wnrovided fav
there should be a whole-time technics?
director and a wholetime financisl
AMrector. Coming to clauss 12 desling
with the meetings o¢ committens 1
f« gilent on the pariodicity of the
meetings. It should he helq at loest
“mce a quarter,

™ause 18 is very importsant, T
“peaks of occasions when a member of
*he Board or of a committee shall rt
Sarticivate in a2 meeting T+ i3 rt
snough. Tn the case of nationaliaed
banks also there is a condition that
a director or any of his famil, mem-
bers. or any firm or comvany in whiek
be is director, should not get anv pe
tuniary interest from the bank. Siml-
larly it should ba clarifieg here also.
Nobody who .becomes a director of
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thuis bank, or any member of his fa-
mily, or any firm or company in which
he is a partner or director, should
take any advantage, pecuniary ad-
vantage, from this bank,

THE VICE CHAIRMAN (SHRI H.
HANUMANTHAPPA): Please con-
clude now.

SHRI RAMESHWAR THAKUR: 1
have a few more suggestions to make.
According to clause 14, making cf
loans and advances or rendering any
other form of financial assistance
whatsoever to housing finance ingti-
futiong and scheduled banks, will be
a king of Dbusiness of the National
Housing Bank. Why should it make
loans and advances tg scheduled
banks? We can understand loans to
institutions like co-operative banks
which are glving loans for housing
purposes But why should it be to
schedu'ed banks? This should be clari-
fied. Clause 15 deals with borrowings
ang acceptance of deposits py the Na-
tienal Housing Bank. It should be
specified as to whom we have to bor-
row from and on what rates of in-
terest, and whether those amounts
will be exemot from income-tax and
wealth-tax. Otherwise there can bhe
no meaningful deposits from the pub-
lic. It should be clarified and made

, part of the scheme.

Thera are certain other clauses to ba
dealt with, But, g5 tha time available
is very short, T do not go into all of
them. The lending system should be
made functional ang operational.
There should not be any delay.
CGlause 40(5) reads as follows:

“The National Housing Rank shall
furnish to the Reserve Bank within
three months from ths date oOn
which the annual accounts ng the
National Housing Bank are closed
and balanced, a copy of its halance
sheet as on the clog~ of the relevant
year together with a e¢ony of the
profit and loss account for the vear
and a cony of the auditors’ renor!
and a report of the working of the

[ 2 DEC. 1987 ]

Bank Bill, 306
947

National Housing Bank during that
year.”

o

I think this may be rather gifficult to
do so within three months if it is to
operate on an all-India basis. I think
this time limi} is on the lower sgide
ang it should be at least six months,
This should be considered. There ate
other asnects also on which rules anad
regulations should be mad. immedl-
ately beczuse if it takes a long time,
the purpose will be defeated. There-
fore, my suggestion woulg be that all
those aspects should alsp he considered
and shovld not be delayed. ! have only
a few more suggestions ... (time.bell
Tings) .

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Rameshwarji,
you have already taken 5 long time.
Please conclude now,

SHRI RAMESHWAR THAXKUR: The
financial institutions should provide
funds adequately ang in time. Giving
half funds and not in time creates
many problems Then, low cost con-
struction techniques should b= deve-
loped, (time-bell rings). Private pro-
motors should be given meaningful
incentives. The Central Government
should provide more funds in the
remaining years of this Plan and delay
should be avoided. (time bell rings)
I am only quoting from the report,
97th report, of the Public Accounts
Committee, 1986-87 in regard to de-
lay—the Committee points out—

“The Delhi Develonment Autho-
rity under construction of 1298
dwelling unitg under Self-Financing
Scheme, under three schemes con.
sisting of 768.384 and 84 respective-
1y Construction was to be comple-
ted within a veriod of 12 months.
Even after spending Rs 10 crores
and 80 lakhs on construction, no
dwelling unit could ba sllotteq until
November 1985. The abnormal delay
in completing the construction work
has been stateq to be du-~ to strue-
tural defects. inadequat. foundation
stone of dwelling units, which was
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detected at a belated stage when
the four storeyed structure hag been
constructed, lack of essential basic
amenities like sewerage, water elec-
tricity, etc. indicating tetal lack of
planning and unjustifiabla delay in
the construction by the contrac-
tor....”

(time bell rings) T have read this out
only as an example of the delay tak-
ing place Delay is the major factor
for cost escalation and other probl :ms,
Therefore, delay should not he there,
costs shoulq be reduced, there should
be efficient monitoring of the projects
and wWe must ensure that the schemes
taken un are comnmnleted within the
time prescribed. (Time bell rings).
All right, T conclude.

st gt g (fem)
waT FenarerE &, Fu7a gy
Fr =1 fag v'er faw Wt oy ¥
oI T groT W F oeaT Y gAYy
N mamErr §, TEA ST mmear g,
IAET o omy wrefag avy v
gov fa=r 1 198~ ww F fan
ot gw A1 o oqer fenT owgr @
M og F FWwP wTT F Uw
faav var & £ 2000 $o T TW
g3 FT FOT AW )

7 WY swr, Tedvy g ww §
TRy s rE oo ¥ ag-
feaf~ fem€ 2 2, oo o9 wWET
fr or v8r ® Tm= TT § WY Uw
oY 72 & feo wme oz e ogen
gorw garr B fak gem @ gw
FEIQ UHE FTX TT F F )

Fr= WY FEIY Y TE wwear ¥
¥ T sE weRT weey ¥ spr fw
Fmem w3fra ofed ot g
gy FE & wverr & famrodw
¥ Ty TR ogaw B TR OF
dfarmee ¥ vEr ghm, gvg EwR
iy wEY § OYT 99F oW ¥ 43
Fx Fo gr a1 o, fra gw T
¥ AraAT qOAA, Tg wAY R [
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T W wwr & oA ow owg g
F  TFers & FIT w97 @ §,
v Feree gear wifedr agr g

T F oy Y ow A AR
T SER WO AR WE
fo sos &y =2 fed @ & <Ay
%% e gy gl & fa #ww Ry
seqr #l a3y ws  g—-cfwfeme
9F T gFT Wy feav—gm  fEm
T g ? AT g1, ar " F oA63
¥ owa g W ow gz WA H
o9 FT B F HIT g ©O A
e ¥ W E, 5w Wild §, ¥
giiw ot g€ g w fve =g ow
F % ¥ o9 wAen ¥ s wee
fom 9o 1 wud gEwr efefme
¥ fem 2, ag @A W wE R
g, #YFT & &y gear g9 8,
fagy § & gowy ¥mar g gfeAr
¥ fao @i aw g B, 1 BR-
GiE F9¢ g g, Tw A"y, F
T GIT IGF TG Todie WE FAT
grar &, wwany Ty wanw Wi fea
... (mmmma) | ..

oF AWAE wEe : ag A
T gl B 7 P

st sfest R 19 BT X6
g ¥ @ 2., (mEEE) ..
Fred afem | W 1wl AN,
zafaqr #F IEdl F9d FET 1 UF
16 ®2 X 9 BT & FHA Fl @
T gv.f';‘rg X G e FT §W7'€W
FeT ST AT A A gEl FUA
& ag wux ghe v fear 2
faasT drew Fag ofvar 200 &AL
gz ar &1 IJuy wuw T| WTE
fon wwg T@r &1 9T IEA! SfE-
o sTe faa may e f& Aeta &t
Hrfme o7 & HrevEw fee@ &
fFasr wFlT faaa @, @18 TEan )

ngew, 4E S GRISH  FHET
mE, T agw aR wirs faw g
zray BY wer 81 SR oF@
I 1985 § AT A FAUT HF(A
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&I, A ¥ 1 a0 88 Wi
(RETAT & T A § 59 wiE
FREAT &1, 1 3 g 1990 ¥ Wiy
FUT & it | ooy Ky vgw @l
FgT, SHEY I § ommm €T wvar
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S Xar F A 37 sfww wigdeR §
fsig s wyg ar T %fh 26 TR
AW ThE & lar & Ay § oA
giq & UF Gikare W0 s1§ an
wUwT oy w0 of g & oy
@A FT eqaedr wgr g | TOAT FY @T
Ft ore Af7q Ty wd ag dar B
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I9Fl wg ¥E g4 7 98
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ﬁ’{amsrvﬂra#'ga:fm%l
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T & 9u4T fe0ar sar g, @
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g1 W} ¥, T T aF &H SEE |
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IEAT qU IGAW AG F W g.
g I S gEeRm é, T Y
gw =30 AT zag feo ot swennd
wi & A g@ At & a:iaf FAT &
W WET W § oA @w @ §
gl AR ne §, TAW AT el
¥ famz =uw foar §, 98 @ am
' U woRr fe=mIT @t gy
T g ge aafm F fav & 3ux
oa AT ﬂ‘TEa‘ g, st f& wis SEw
i 7gr 2, ag wAlw F AN oA
M gfes smmrmv,a‘rﬁ
@IF AR U7 uEl §HE ' o
fa=srT AT WU | N

wew, 9% gaW fFg ww
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st wfradt gae ;. J¥ gEReE
w7 fgm g% faw amr a’mn 1
da F [T ga4Ar & gr,
wew 91 8/ wQT AfEs w g
o §¢7 W g TR WA 500
ST g §% q WETW | T U &l
T agnt fr §0 % s ara
Al g Iy Agv  we-afgfafy,
A Fragwefes @ g 1+ 2=y
wEET F Ay TGAT 1T RRICGT
@l g1 geagIg |

[

1987 ]

SHRI P. N. SUKUL (Uttar Pra-
desh): Mr. Vice-Chairman, Sir, I am
really very grateful te you for giving
Mme this opportunity to speak on this
important piece of legislation. T wel-
come the National Housing Bank Bill
and whole-heartedly suvpor: the pro-
posal, 1 welcome it n.cre because
it is being brought for consideration
before the House during 1987 which,
as some of my friends have already
said_ is the year dedicated to shelter
or “Home for the Homeless” This is
the United Nations “Year of Shelter”
and in this verv year gur Govern-
ment has come up with a laudable
proposal of setting up the National
Housing Bank. I welcome it be-
cause it is going to accelerale the
pace of house construction in our
country. Ag some of my friends
said in his Budget speech this year
the FPrime Minister himself had em-
phasiseq the nced for rtepping up
housing projects, It is towards (ful
filling) that neeq that this Bank it
now proposed to be set un. This Bank
is going to give loans, advances, tech
nica] and administrative assistanc
ang guidalines to the Housing Financy
Institutions i the country. Tha
way it will definitelv result in stepy
ing up the house building projects i1
the country. . ome s o

The three barest minimum necess
ties of all human beings are Tot
kapade aur makan, i.e, food, c'othir
and shelter. Now, it is a matter «
great satisfaction that in the field
production of foodgraing we are 4
ready self-sufficient. We are al
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self-sufficient in the matter of cloth-
Ing. 1t is only in this third aspect.
i.e. housing facilities, that we are
still lagging behind. Ag our hon.
State Munister has already informed
the Parliament in the other House
the other day, by 1990 as many as 4
crore housing units will be required
in our country. I was just talking to
the Urban Development Minister.
She told me that for every housing
unit under the Indira Vikas Yojana,
10,000 or more than 10,000 rupees are
being given. It means that the
average cost of a housing unit, one-
room apartment, canngt be less than
Rs. 10.000. If it cannot be less than
10,000 for one umit, what will be the
cost of 4 crore units, 7 40 TR

FLE  ®IF I AEW AW |
Such a huge amount of
money will be needeq for meeting the
requirements squarely by 1990, i.e.
in 2-1|2 years If in 2-1{2 years we
are supposed to construct 4 crore
housing units, then a lot of funds are
needed. There are Housing Deve-
lopment Boards in almost al] the
States. HUDCO ig there. If you add
up all the capital at their disposal,
it does not come to more than Rs.
3.000 crores, We are 3spending Rs.
3000 crores per year—not more than
that, maybe less than that—on hous-
ing projects. We are supnosed to con-
struct 4 crore housing units in 2-1|2
years, It is imvossible becaue it
meang that every year we should
construct 1.6 crore houing units,
Then only we will be able to meet
the demand that will be there after
2-112 wearg in 1990, If the cost is
Rs. 10000 crores. then for construct-
g 1 6 crorec units every vear, we
eed Re 16000 crores. Instead of
Rs. 16,000 crores, we are spending
»nly Rs 8.000 crores which means 18
ser cent or 19 per cent ar at the most
¥ per cent, And 80 per cent will
'emain tn be done. Tt meang that we
ire not soing to meet that reouire-
nent. My friend, Mr  Ashwani
Tumar was saving that our Govern-
nent iz committed that bv the turn
£ the century, it will be able to pro-
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vide houses to all. Very humbly I
want to correct him that our Goa-
ernment has never claimed to do this.
Yes, it hag said, health for all. But
‘houses for all’ ig something which
our Government has not committed
yet. It wants to consruct more
houses, it wants to create the infras-
tructure for that. But don't be under
this impression that by the year 2,000
we will be able to provide one house
to each family. That is well-nigh im-
possible.

Now, Sir, as regards this Bill, my sug-
gestion is that this Bank should also
directly construct houses for the peo-
ple. It aimg at financing the institu-
tions, Tt must also directly construct
houses because it fs going to give
guidelines to the States. It is also
going to have supervision, So, it
possible, 11 should also construct
houseg directly for the people in all
parts of the country, And as my
friend wag just saying from the other
side, it should also finance the hous-
ing co-operative societies, not only
the housing finance institutions but
also the co-operative societies It
shoulg finance the State Housing De-
velopment Boards also because they
also give funds. If you are poing to
provide funds for the purpose of
house construction, then the Bank can
very well give this assistance to the
existing State Housing Develepment
Roards also. Sir, even though the
Bilt at present contemnolates onlv the
headquarters at Bombay, in mv hum-
ble opinion. there should be a branch
of the Bank in each State hecause it
is going to provide guidelines and
necessary assistance to each  State.
How can wou provide this from Bom-
bay You cannot. So. there must
be proner co-ordination.  Therefore,
there ghould be ome branch of the
Rank in each State So long as we
cannot havae one branch in each State,
at least. there should be 5 resgional
branches in the east west, north,
south and centre Thera chould be
at least 5 regional branches  That
will fanrilitates co-operation and co-
ordination with the Stateg and the
Central Government also. '

AL
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JAGESH DESAI), in the Chair.]

Sir, it is mentioned in the Bill that
there can be a maximum of 15 Direc-
tors including the Chairman. If the

* Chairman and the Managing Director
is one and the same person, then
there will be 14 Directors. In this
connection, Sir, it is sajd that the
Chairman’s term will be for 5 years,
* but the term of office of certain other
memberg will be three years. This
is unjust and improper. The term
of all the Directors should be for 5
years except in the case of Govern-
ment nominees. Suppose a man is
transferred or posted elsewhere;
then, of course, a substitute has to
be apoointed. But otherwise the term
should be 5 years for all. As regards
the number of Directors from
amongst the officialy of the State
Government, this number is much
less than what is required fo be
there. We have so many States I
sugeest that at least 10 members
should be there from ten major
State« instead of two The Govern-
ment of India is having *hree Direc-
tors...., - - .

AN HON. MEMBER: You want 2§
Directors?

SHRI P. N. SUKUL: Of course,
What is wrong? You are going to
have an Executive Committee. If you
are going to have only fourteen or
fifteen directors what is the need for
an Execulive Commitee? An Execu-
tive Committee needs to he there only
if the number of directors is much
more, say. 25 or 30 Then, you can
have an Executive Committee of five
or ten members. This will look after
the dav-to-day affairs, Otherwise, if
the actual number of directors is
going tg be less, you do not need to
have any Executive Committee at all
.and the Boarq itself can act as the
_ Executive Committee.

Then clause 7(4) says:

“Notwithstanding anything con-
tained in sub-sections (1) and
(3), the Central Government, in
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consultation with the Reserve
Bank, shall have the right tg
terminate the term of office of
the Chairmap or, ag the case may
be, the Managing Director, at any
time before the expiry of the
tex)m specified ‘under sub-section
...

I do not know why this provision
has been made here because jn clause
8, you have already laid down the
disqualifications. The criteria have
been laid down under which a person
can be disqualified. When the dis-
qualifications have already been
enumerated, T do not know why this
provision has been made. I would
request the hon Minister tg kindly
look intop this aspect also.

Clause 9(1) (b) says that if a
director is absent without leave of
the Board for three or more consecu-
tive meetines thereof, his seat ghall
thereupon become vacant, Well it
can be there: it may be there, But
we should alsp take into account cases
of indisposition A director may be
indisposed and he may not be able
to attend the meetings. If you come
to know that he was really indispos-
ed, this can be waived in his case,

Clause 11(2) says:

“The Chairman, or, if for any
reason he is unable to attend a
meeting of the Board, the Ma-
naging Director or, in the event
o° both the Chairman and the
Managing Director being unable
to attend a meeting anv other
derctor nominated by the Chair-
man in this behalf and in the ab-
sence of such nominalion anv di-
rector electeq bhv the directors
present from among themselves
at the meeting, shall preside at
the meeting.”

Why should he be nominated by the
Chairman Why should there be no-
mination by the Chairman® The
general rule is that if the Chairman
or the Managing Director is not pre-
sent, those present can elect a direc-
tor from among themselves as the
Chairman for the meeting. This pro-
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vision is already there in this clause.
Why should there be nomination by
the Chairman? Why should he say
that such and such person will pre-
side in his absence? This is not pro-
per. This is not in the larger interest
of the Bank and this would create
heart-burning and things like that.

Ag I said, the Executive Committee
as contemplated in clause 12 becomes
redundant if the number of directors
is kept as such. The number should
be more. This can be done only by
including more representatives of
the State Government because the
actua] work will be done in the
States, The States will be directly
involved. Therefore, a larger repre-
sentation needs to be given to the
States in the Bank.

I woulg alsp like to suggest that
ag regards houses to be constructed
by varioug agencies, it must be en-
sured that each needy family gets a
house before a person is allowed to
have three, four, five or ten houses;
one in Delhi, one in Calcutta, one in
Lucknow etc. Some mechanism should
be evolved to eusure that each per-
son, each needy family, gets one
house before a person is allowed
more than one house, half 3 dozen
or a dozen houses,

.

In the end, before I wind up, I
would like to place on record my
endorsement of the views expressed
“by our hon friend, Shrimati Pratibha
Singh. When <he spoke. she talked
about the Rent Control (Amendment)
Bill Ten days, or, may be, two weeks
ago, she told me that the Prime Min-

ister had himself told her that the
Rent Control (Amendment) Bl
would come up before Parliament.

But now it is not going to come up.
Yesterday there was a meeting of the
Consultative Committee of that Min-
istry and there the people have been
told that it is not coming. Why? It
is very much needed (Interyup-
tions) I am not a member of that
Consultative Committee, that is why T
am discussing.

[ RAJYA SABHA ]
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THE VICE-CHAIRMAN (SHR?

JAGESH DESAI): Do not refer to
the Consultative Committees meeting,

SHRI P. N. SUKUL: We are all |
Members of Parliament. We know
what is happening in thig or that com-
mittee. We are supposed to know guch
developments,

Thig is indeed bad. The Bill needs
revision. As she was saying. there
are government officers or officials
who have got loans and constructed
their houses and to repay those loans
they have given those houses on rent
for some time. When they retire they
need those hou es for themselves, but
they are not 1n a position tn get back
those houses because those who are
living there are not willing to leave. ,
They will nexther construct their own
houses, nor leave the houses of poor
officers, middle clags people, who need
their own houses badly Therefore,
the change is needed beyond the rent
of Rs. 3000 per month Up to that no
change is needed. Do you think, for
those who are paying Rs. 3000 or more
by way of rent per month, it will be
difficult to afford another house any-
where in Delhi? They can very well
afford. So, this Delhi Rent Control
(Amendment) RBill must be brough
before the Parliament for considera-
tion. I am sorry to cay that there are
certain vested interests who, despite
the willingness of the Prime Mimster,
are trying to gtall this Bill and they
are not allowing it to come before the
Parbament. It it in the best in-
terect of the people of Delhi and the
Government that thic Delhi Rent
Control (Amendment) Bill comes be-
fore us for passing.

With these words
fully gupport thig Bill.

endorse and

SHRI P. BABUL REDDY (Andhra
Pradesh): Thank you for giving me
this opportunity. This Bill to con-
stitute a National Housing Bank in
the ‘International year of shelter’ is
certrinly a matter to be welcomed
Sir, today the ghortage of dwelling
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units in this country is really slagger-
ing. Beyond dispute shelter is one of
the basic needs next to food and
clothes. The Minister of Urban Deve-
lopment herself stated recently that
the shortage of the dwelling units in
this country is of the order of 30
mullion. TUnofficial e-timate made by
a group of intellectualg shows that it
is actually 105 million dwelling units,
Even if we go by the statement of the
hon Minister that we are short of 30
million qwelling units, how can we
achieve the avowed object of having
of housing plan that by the end of
2000 A.D. nobody would be without a
shelter? We have resolved that no
man without 5 shelter shall enter into
the 21st century. That is the rescive.
(Interruptions). Now let ug lonk into
the present position. We stavted 37
Years back with our Constitution aim-
ing at a socialistic pattern of -ociely.
We are going to celebrate 40th year
of Independence and it is after 37
years of our Constitution. Today we
have 37 per cent of the population
under the poverty line. That is why
I started with 37th year of our Con-
stitution  Egalitarian society is our
contemplation. But today after 40
years of Independence, what ig the
position? All are equal in the eyes
of law, no doubt, but one is living in
a palace or in a flat costing Rs. 1.5
crore in Malabar Hills, Thig is no
exaggeration. There are flats which
are worth more than Rs. 1.5 crore.
One is living there. One hag his home
in a drainage pipe at the same place
in Bombay About 45 per cent of
the people in Bombay city, out of one
<crore, live in slums And five lakhs of
people are on the footpaths. This
is the egalitarian gociety we have
achieved after 40 years of Indepen-
dence! One is in a palace; another is
in a drainage pipe; another is in a
slum; and the fourth one is on the
pavement under the canopy of the
sky!

The position of those in the rural
India i+ sti’l worse, Eighty per cent
of the peope live in rural India. In
Bombay city, 90 per cent of the textile

| 2 DEC. 1987 ]

Bank Bill, 322
1987
workers, who are some lakhs in num-
ber, leave their families in the villuges
and live g forced life of a bachelor—
about 21 people in the same room.
They have not only to go to bath
room in the queue but also have to
sleep by turn. One man sleeps for
four hours between 8 ang 12; another,
man can sleep between 12 angd 4 in
the same room, This is the position.
I hag the good fortune to see a picture
about 20 years back which won a
ussian gward A man comes across
a purse 10st by a rich man. And he
&oes to deliver the purse to that man.
This poorman is living 1n a room
where there are 21 persons and he
goes to deliver the purse ts a man
who is alone in 21 rooms, So there
are 21 persons in one room and there

1s another man living in 21 rooms
alone, :

This is the position. 1 am not say-
ing that people do not know about
it. But we must be conscious of this.
Any amount of effort to boost up
housing activity is certainly a very
welcome step.

Now 1 would like to make g few
suggestiongs how thig shoulg be imp-
lemented. Now the object of this
National Housing Bank is to promote,
support, strengthen and aid the hous-
ing financing institutions and also to
advise the State Governments and
the Central Goverment, local bodies
on the housing policies. That seems
to be the object. What T would like
to say is, it is no use saying that for
these poor people we will lend money
at the high rate of interest of 12 per
cent, 14 per cent or 18 per cent
Whatever be the administrative ex-
penses, the Government shou'd hear,
Just like in Karnataka, the ryots are
given loan at 7 per cent. At 7 per
cent the Reserve Bank of India makes
the loan available and the Govern-
ment itself hears the administrative
charges of 5 per cent. The farmer
has to pay only 7 per cent interest
which the Reserve Bank of India is
charging. That is what the Karna-
tak, Covernment is doing Tn some-
what similar way, we know that the

L LR -
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Central Government js giving Rs.
1800 crores as subsidy for fertihsers,
Rs. 1500 crore for food. Like that
for housing also the Central] Govern-
ment should do it, because this is an
equally important thing. It is no less

important thing. They should sub-
gidise the balance of interest. The
administrative chargeg they should

not pass on to the poor, At any rate,
I would like to plead for those who
want to build a house with less than
500 sq. metres. ..

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): You mean square
feet.

SHRI P BABUL REDDY: 1 am
sorry, Sir, 60. sq. metres, or 500 sq.
feet. I thank you for the correction.
Sir, I thank you for the correction.
It should be 500 square feet and the
Joan should not carry more than
seven per cent of interest. For those
who want to build luxurious houses,
you shounld not give a loan at all
For any person who wants to build
2 house in an area more than 100
square metres, a loan should not be
made available If pne wants to build
a luxurious house, let him build it,
but no loan shoulg be given for the
purpose.

What is bhappening now is that
everybody in this country thinks that
wherever he is working, that place
is his own, If it is a railway emp-
loyee. even if he is a Gateman, he
thinks the traing are his and that he
ghould travel by first class. Y do not
know whether it hag come tg vour
notice, but 3 senior Gateman in the
railways can travel by first class. T
don't grudge it providedq otherg also
can do 50. Persons who are woerking
in the banks think that the money
there is theirs, They get a loan of
one lakh or one and a half lakh rupees
for builldine houses at seven per cent
interest. and in ten vears whatever a
bank emplovees pavs soes towards
renavment of the princinal and not
the interest. But others do not get
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this kind of a benefit, So, simply

because a man is working in 3 bank
he thinkg it is his money whereas
actually it is the depositors’ money.
My point is that a poor man—wher-
ever he works does not matter—
should get this benefit., If there is
a poor man, wherever he is working
-—he may be working in the railways,
in a nationalizeq bank, in the public
sector or private sector or whatever
it 1s—let him get it. If he wants to
construct a house within 500 square
feet, he shoulg get a loan at seven
per cent interest, People who want
to construct houses in an area bet-
weepn 501 and 1,000 square feet should
be charged interest at 12 per cent
for the loans they get. Above this
level no loan should be made avail-
able. Beyond this level if somebody
wants to construct a house, let him
go on his own steam. So, this is one
of my suggestions,

|
By

After all, the Government must
be an ideal employer. Thevefore, all
Government employees and all pub-
lic sector employees should be given
accommodation on a war footing.
More houses should be built, But
what iz happening now? Even
highly-placeq officers in the Subordi-
nate Judiclary are transferred from
place fo place from time to time.
Officers like Subordinatq Judges and
District Munsifs do not get proper
accommodation So, what they are
going to do now in Andhra Pradesh
ig that year after year such officers
will be provided with houses withil
the court campus itself so that they
do not have to travel in the gsame
buses along with the criminals whom
they try and convict and so that they
can stay and live there decently.

Another suggestion T would like to
make is that private industrial unifs
must be compelled to provide dwel-
ling units for their emplovees, They
may Say, where is the monev?
Through a refinancing svstem the Na-
tional Housine Bank can advance the
money and recover it from the indus-

try itself. So, they should insist on
that.
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Then, incentives must be -given
under the Income-tax Act, Wealth
Tax Act and Gift Tax Act. For exam-
ple, in the Uniteq States, many of
our people who go there purchase
their own houses for the simple rea-
son they are given a lot of incentives
if they purchase their own houses.
They pay by instalments through the
bank and when they pay the instal-
ments they get very good relief 1n
their income tax. The result ig that
building activity in America has
gone up by leaps and bounds in the
last ten years. Because so many
incentives are given to people pur-
chasing their own houses, there is
so much demand for owning houses
and naturally it boosts the building
activity. Therefore, these taxation
lawg. should be suitably amended.

Another suggestion of mine is with
regard to the Urban Land Ceiling and
Regulation Act, T describe it, without
any fear, as an anti-people Act. This
Act has ruined urban house building
In urban areas this Act has hoosted
the priceg of land like anything From
1976 till now, within these 12 years,
the prices of urbap land, even of
lands five miles away from the urban
boundary, have gone up by 10 to 20
times. Tn some places the price
" hag gone up by z hundred times.
I know of a case in Hydera-
bad where it hag gone up by a thou-
sand times This happened after this
particular Act came into force.
I tell you, Sir, in Hyderabad, there
are hundreds and thousandg of acres
of urban land within the city. In
Begumpet each compoung has 50
acres of land. The Goverament can-
not take them over because of litiga-
tion. The prices are #oing up. At
the time when the Urban Land Ceil-
ing Act came, the price ¢f land in
Begumpet was about Rs. 20 Rs 15
per sq. yard, Now it is Rs. 1900.
Nobody cap sell now. Nobody can
purchase now. This Act was brought
at that time as a vote-catcher. Tt iy
just like the land ceiling Act which
hac come and has been »put into the
cold storage Thig hac heen bhrought
ag g vote-catcher, With the then
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Minister who had brought forward
that Act, I had an occasion to dis-
cuss, The poor man was himself not
aware of the provisions of the Act.

This Act, now it has been realised,
hag done more harm. Without any
fear of contradiction, I may say on
the floor of this House that this Act
has done more harm and damage to
the very cause for which it was
brought ip these 12 years, It has
not advanced the purpose at all
This Act must be scrapped and
then, gsome provisions should be
made. If a person is Dbuilding
a tenement on not more than 200 sqg.
ft., 300 sq. ft., 400 sq. ft., then, he
must be freely alloweg to build,

Finally, I would say, thi; National
Housing Bank has got the power to
borrow money. Of course, it has
been tried also, I am once again
repeating. There is a big msnace of
black money in this country.  Just
like the rural bonds etc if anybody
lends at 7 per cent to this Bank for
five years and cannot withdraw, he
should not be questioned. At least
the money is now coming out for a
good purpose Not that 1 condone
them, not that I encourage them but
whep, there is an evil, you must find
a remedy. It is in that spirit that T
am saying, not in admiration of them
or to provide relief to those people
who have been economic offenders,
not that. If we are going to get out
of these Rs 40000 crores, Rs. 15,000
erores or Re. 10,000 crores as fund-
for this National Houging Bank, it
should serve a very good purpose
This is my last suggesetion ,Sir.

Thank vou onhce again.

ot Frezewrd Wm0
(Tew) @ Teawmerm oY, @w e
a & fau f wh v @
gerarE RATE | TE AwAer  Erot
&% gaTIT A A ¥T $ Ay
gaTy At YA Ag FH TEET PEEEA
fem o\ WA ©F TR A
gvT gWT | SuTA WY S A A
sy far ey fE o mTew TE
@fer v ¥ Wrgw wEsAE AT
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qUzq &Y gFw S ¥ agar fw
40 XX FOT X =gy 1 a3
F F FAM, WIAAZ  FT AT
A ¥ AT grefas et san a3y
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qA § A9 & I AN qF
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gAY FIA A A ;AT
FA ZT [T H gy § fF oA
Teal FT IS § 4w, ;A Usq
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g7 AT Qfqw ore F AN
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SHRI VEERSHETTY MOGLAPPA
KUSHNOOR (Karnataka): Mr. Vice-
Chairman, the previoug speakers have
stressed that  there is a shortage  of
dwelling units in the country, Ac-
cording to a study made around tle
world by the Internationa] Labour
Organisation, one out of every four
persons in the world lives in extre-
mely poor housing or ne¢ housing at
all. Hundreds of millions of people
who bave no shelter, who work ever
so much, are forced to live on pave-
ments, roads and bridges. This is so
not only in our country but the world
over. Therefore, keeping this in view
our Government hag brought this
Bill to see that every person gets a
house, not in one year but 1n a phased
programme. In the year 1971 when
the Banking Commission was ap-
pointed, a study group of the Com-
mission recommended that there
must be g separate bank for advane-
ing loansg to the housing sector. Not
only that In 1978 R. S. Saha Work-
ing Group also suggested  that there
should be a separate bank or HUDCO
must be converted into 5 tank. After
that the Seventh Five Year Plan
document hag also rightly stressed
the need for a radical orientation of
all polcies relating to housing. The
most important among them, apart
from providing funds for housing on
a large scale, are developing guit-
able lang sites in the urban areas,
providing house sites in the rural
areas, developing and applying low-
cost technology in house construction,
and modifying the policy relating to
the Rent Control Act. This was
stated by the Seventh Plan document
also and all these things have been
mentioned. It was after going through
the UN Declaration that this year,
1987, was declared as the *“Year of

Shelter for the Homeless” and our
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Prime Minister had rightly taken this
step, this bold step, in the course of
his Budget speech in which he said
that a Nationa] Housing Bank would
be established and, on the basis of
that, I think, a Committee was ap-
pointed under the chajrmanship of
the Deputy Governor of the Reserve
Bank of India, known as the Ranga-
rajan Committee, A1 those recom-
mendations which have been made in
that Report have now been incorpo-
rated in this Bill. The Bill {hat has
us is largely
due tp the recommendationg of the
Rangarajan Committee.

C

Sir, according to a survey by the
National Buildingg Organizalion, in
1985, we were having 12%.9 million
houses in the country, The Urban
Development Minister has stated in
the Rajya Sabha on the 13th Novem-
ber 1987 that at the end of the pre-
sent century we will require 39.1
million more houses. Now, the prob-
lem is how to build these houses.
Simply by talking alone you cannot
solve the problem, Only to see that
we start somewhere, this Bill has
been brought forwarg and this Bank
is being established.

Mr. Vice-Chairman, Sir, you spoke

. about the need for this Bank. I would

algo like to give some reasons as to
why it is necessary to establish this
Bank. We have solved the food
problem as some honourable Member
mentioned just now. Everybody was
wondering as to how India would
solve its food problem when it was
drought and floods alniost
every year. Well, we have solved
the food problem. At the same time,
we have solved the clothing problem
We have solveg the industrial
problem also, the problem of indus-

trialization. We rank tenth among
* the industrialised nations of the
world. How have all these come
about? Tt is mainly because we had
estahlished several financing insti-
* tutions for establishing industries.
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For instanie, there is  the Industriaf
Developnient Bank of India which

is catering to the needs of the indus-
tries. There is the Industrial Finance
Corporation. Even with regarg to
agriculture, from 1952 onwards, the
Agricultural Credit Department was
under the Reserve Bank of India
which was for financing agriculture.
At the same time, for long-term
loans, the Agricultural Refinance
Corporation was there which has now
been mergeq with the NABARD. This
is how we have solved all these prob-
lems and it has been possible only
because these financial institutions
were there. 1f these institutions were
not there, I am afraid, we would not
have started any industry and we
would not have achievedq self-suffici-
ency in food and so on. So, in order
to solve the problem of housing, this
Bank is very essential,

Now, Sir, some honourable Member
said that the capital is only Rs. 100
crores. I think they are mistaken. In
fact, there are many provisions.  This
is a foolproof Bill and ther is no need
for any change to be made in it now.
This is only the seed capital and a
provision has been made to the effect
that it can borrow money, can float
bonds and can issue debentures.
These powers have been given to the
Bank. You can enter the money mar-
ket. There is no  restriction on the
amount also. Another important fea-
ture is that the Government of India
stands guarantee for all these deben-
tures and bonds, even for the princi-
pal and the interest So where is the
need to say that it should be increas-
ed to Rs 500 crores? 1t is only the
seed capital and this can go beyond
Rs. 500 crores also whenever it is ne-
cessary.  This seed capital is just like
the margin  money that we give. I
think this is sufficient and 1 do not
think that there is any need to
change it now.

Coming to the Bill as such, Sir, I
would like to draw the attention of
the honourable Minister to clause 3,
sub-clause (4).



341 The National
Housing '

It says-:

“The National Housing Bank may
establish offices, branches or agen-
cies at any place in India, and with
the previous approval of the Re-
serve Bank at any place outside
India.”

I can understanding about opening of
‘branches all over India but I do not
understand why outside India. Are
you going to give finance outside
India also? OQur duty, our business,
1s to finance housing, You do not have
so much finances to advance loans
outside India. I have got al] the Bills
here. T have the National Bank for
Agriculture and rural development
Bill, 1981, There also similar provi-
sion is there: outside India, I am
unable to understand why this provi-
sion js necessary.

Sir, another provision which I am
going to bring to the mnotice of this
House is about the appointment of
Directors, I am seeing the tendency
of the bureaucrats who are drafting
these Bills, They do not want any
public men in these institutions,
There is a vast difference, Here is the
Industria] Development Bank Bill,
1964 I will quote only one sentence:

“The Board shall consist of the
following, namely..,.” I do not want
to read out all but this is what (c)
says:

“Not more than 20 Directors no-
minated by the Central Government
and not more than five Directors of
the financial institutions.”

They have ther financing institutions
in States and other places also.  Their
nomiinee is t0 be on the Board, be-
cause most of these institutions which
are taking loans will have to express
their problems, in the meeting. If they
are not there, how wll their views be
taken into consideration, how will
their  problems be solved? So
how cleverly they have done it. I
wanted to show this here, Tt 1is
stated:
“three  directors who shall be
persons with experience in the

[ 2 DEC. 1987 ]
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working of institutiong involved in
providing funds for housing or
engaged in housing development;”

In the case of the Industrial Deve-
lopment Bank, on the other, hand,
categorically they have stated:

“not more than six Directors
from the State Bank, nationalised
banks and the State financial cor-
porations.”.

Here in the case of thig Act what
they have done is they say he must
have experience. Why do they want
any retired man? They want to lake
that one. I have great experience
about that also. In the case of
NABARD similar provisich ig there,
There they have taken the Directors
from the cooperatives. My submis-
sion js that what they shouid have
done is that they should have speci-
fically stated that persons who are
in State financial institutions must be
represented in this Board, That
shoulg have been done,

One of my friends suggested that
one person from the Lok Sabha and
one from the Rajya Sabna must be
there. It is a social legislation. Such
representation 1s essential in the

Board.

Sir, the aim of the Bill is laudable.
Thig Bank is also undertaking re-
search and survey of the construction
techniques ang other studies relating.
to or connected with shelter, housing
and home settlement. My friends
were expressing some doubts. The
Bill hag given all sorts of powers to
the Housing Banks I have already
stated that this Bank has been given
the power to issue and <eil bonds
and debentures with or without the
guarantee of the Central Govern-
ment. All these powers have been
given. Therefore, my submissinn i8
with regard to the Board of Direciors
only. While establishing the branch-
es, it should be ensured that each
State gets one branch. At the same
time, we will have to create the
infra-structure. We must have finan-
cial institutions or housing societies
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even at the Taluka level. At the

should
have these institutions so that they
can get finances from these National
Housing Banks, With these words, I
whole-heartedly support the Bill.
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THE VICE.CHAIRMAN (Shri Jag.
e§h Deng); Mr. Bir Bhadra Pratap
Singh, Five to seven minutes please.

SHRI BIR BHADRA PR
SINGH (Uttar Pradesh): Mr. A\Z’?ﬁ
phairman, Sir, this js too much in-
Justice towards me. 1 protest again.
st it and while supporting the Bill,
as a protest I am not going to speak,

THE VICE-CHAIRMAN (Shri Jag.
esh Desaj): I have never said that
You should not speak.

SHRI BIR BHADRA PRATAP
NGH: This is too much.
SHRI NIRMAL CHATTERIEER

(West  Bengl):  Sir. Mr. Poojari  is
piloting the other Bi1l also. There-
fore, he can give his reply tomorrow
ag well.  This can be arranged, Why
should you curtai] the time for spe-
eches? This is an important subject.
The Minister, I think, wil] agree to
reply tomorrow,

THE VICE-CHAIRMAN (Shri
Jagesh Desai): This Bill was atlotted
four hours. We have exceeded it
by half-an.hour. ‘

SHRI CHATURANAN MISHRA :
Thig is an important cubject which
cannot be debated in just four hours.
There are two aspects in this. One
i® houcing "nd th . othar tha Ranl
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THE VICE-CHAIRMAN (Shri
Jagesh Desai): If the House so des-
ires he can reply tomorrow.

SHRI BIR BHADRA PRATAP
SINGH; Sir, under pressure of time,
I do not want to speak. I will sit
down.

THE  VICE-CHAIRMAN (Shri Ja-
gesh  Desai):  Today there is a Half-
an-Hour Discussion at 6.00. Othrwise,
there is no question. Yes, you can
speak.

SHRIU BIR BHADRA PRATAP
SINGH: Also I was superceded by
two persons, so I wanted to profest.

Now from the speeches that were made
from both the sides. 1 could pgather
that we are very very conscious about
having a naticnal housing policy, but
the Bill does not mention about the na-
tional housing policy at all. Tt is only
one step ahead, that is, providing a bank-
ing  institution to deal with the na-
tional housing policy. Then, somebody
said that it is a foolpioof banking law
but T do not agree  with that. I can
find out many lacunae because 1 am a
lawver by profession, but there are cer-
lain good things and I thank the
Minister for the reason that at least he
has made an attempt to make available
fizances to build houses in the country,
anart from what the banking institutions
like the LIC and other  imstitu‘ions
were giving.  Therefore, I supoort. the
Bill and T compliment him for this,

Now while formulating the banking
law. he has given a frame tha' there
shall e an apex body, there shall be a
tegional body, there shall be a  local
body and thus he is having in mind quite
a comprehensive frame of the  banking
system for the purpose. Along  with
that, why could bs not decide two things,
the  pricrities and the mode of using
those funds. If wvou are not cautious
about providing priorities and mode  of
ptilisation, two things are liabls to take
place.  For instance, Urban Develop-
ment  Ministry, through the DDA, is
eanstrmictine  flate How meny farilitiee
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does the DDA have? ‘They get advances.

Fven fully paid advances are there for
yeals, yet people are not getting their

houses.  They acquire land under vari-
ous laws.  Therefore, they get lund
cheaper There are so many other com-

mercial activities with them All these
facilities are available with them, yet they
are in losses.  The biggest expeiriment
that we have made in respect of housing
in this country in the form of a Govern-
ment agency is through DDA, yet the
DDA is always running in losses as com-
pared to private persons who have little
land, the price of land for them is very
high, the price of consiruction for them
is very high. So, while drafting this
financial Bill the hon, Miaister should
Jave at least decided about the pnormes,
<hat is the need of the hour.

Turning to the other thing, T want
to caution him.  There seems to  be
too much urbanisation in our thinking.
From the speeches that were made I
could gather that the finances provided by
this hank would be dealing with cities
because people are migrating from villa-
ges to cities. But T am happy to see
a provision in clause 27 of this Bill. I
am complimenting  you, Mr. Minister.
Somebodv rightlv said that housing s a
State jurisdiction and also clause 27 of the
Bill says:

“The National Housing Bank may
provide advisory services to th: Cent-
ral and State Governments, local autho-
rities and other agencies conneccted with
housing, in respect of—

(a) formulation of overall policies
aimed at promoting the growth  of
housing and housing finances institu-
tions;

(b) legislation relating to motters
having a bearing on shel‘er, housing
and hnman settlement.”

So under the Bill you have comfinzd your
activity  to only one thing-  that you
will render advice with reeard to shelter,
housing  and human settlement, and
growth of housing and housing finance
_institutions will also follow in the cities.

[ RAJYA SABHA]
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So the principle that it is the primary
responsility of State has been recognised
under section 27, If you are having in
mind only a banking mstitution, then why
such representation is given under seclion
6(b)? I find under section 6(b) you
have tuken in the Board of Directors
three directors who are experts in the
field of housing. If the Bill i ‘o be
confined only to financial functioning
alone, then under section 6(b) why should
not only persons who are experts in
guiding financial matters alone be  put
there? Why have you taken the archi-
tect, engineers, sociologist, expert in law,
management and corporate planning and
other such persons in this regard? 1 do
not think the jurisdiction of these persons
is to deal with financial institutions.
Therefore, what T want to say is that you
are having in mind some structure, some
idea to have the opinion of vaiious 'peo- -
ple from various activities who are nearer -
to this field. If you are having this in
mind, why should you not decide tho
priorities? -

as

[The Vice-Chairman (Shri Mostafa Bis
Quasem) in the Chair]

Now the various speakers have sug-
gosted why first proirity should not  be
given by the Bank to weaker  sections
of society by providing housing to them,
whether they live in cities, whether they
are labourers or whether they live in
rural areas. Now you could have also ®
decided the priority that rural and semi-
rural areas will also be coversad and they
will be given priority. Now industrial
workers should be  another priority.
Then come the cooperatives. T must
warn that the cooperatives’ business ini
housing has grown enormously in this
country, but they are exploiting the situa-
tion to the worst. If we do not dis-
tinguish between genuine cooperatives and
fake cooveratives, then the situation will
worsen further and the resources of this
Bank will be exploited.

There could be another priority: those
whose  houses are  devastated by
floods or other natural calamities,  They
could be given preference in  providing
money from these banks. T hope you
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will think of it. © Though it is a banking
law, there is no harfn in deciding  the
priorities and propounding these as gui-
delines.  Bven though they have to give
advice to the State Governmenfs and even
though they have to deal with housing on
their own, since you will be providing
the money, there is no reason why these
guidclines should not be provided.
R
- Wow I want to give certain warnings.
A8 many speakers have said, your
firnding'and financing should not become a
means for creating luxury houses. I do
not know how you will be able to take
that precaution under the Act, because if
the banks are exploited by the capitalist
Class in this country, the entire private
industry will Ibe built up wi'h the help
o6f bank financing and institutional finan-
cing. With only 4 or 5 or 7 per cent
share, they become owners of the indus.
@y and’ they are not interested to pay any
fix to the State exchequer. So, kind-
1y tdike that precau'ion. You shou'd
have provided some adequate protection
30 that the capitalists and others who are
i‘merested in bu1ldmg luxury houses may
6t be able to exploit this Bank for such
‘bitrposes.  Somebody has already said
about this: T thank him for that. So,
tﬂ‘at gundelme should be there,
,-Now I want to say about protection
a.gamst greedy builders, Your DDA is
suffering losses but the builders in  this
country are growing by leaps and bounds.
1 ' know of people who had  nothing
but, since they became builders, became
multi-millionaires in this country within
these five or ten years. So. how will you
be able to safeguard the resources of the
Bank from being exploited by these
greedy -people?

_.Here, on the Board of Directors, apart
from experts in banking, there is no re-
presentation for people from the coopera-
tive sector and the weaker sections.
Wﬁy are you not providing for workers’
representatlon and whv are vou not pro-
viding for representatlon of the middle
class because it is mostly the urban mid-
dle class which needs this Bauk’s help?
And why have you at all excluded pb-
e mprcgeqtguv,eg? . You coul,i hava
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given a guideline that the Board of Direc-
tors would consist of some MLAs and
one or two MPs.

Sir, while supporting this Bill I want
to submit that there are some lacunae.
Here, one legal lacuna 1 would like to
point out to you. Take clause 36.
What is the necessity for this all-perva-
sive provision now? Clause 36 says:

“The provisions of this Chapter shall
have effect notwithstanding anything in-
consistent therewith contained in any
o‘her law for the time being in force or
any instrument having effect by virtue
of any such law.”

Why have you such an all pervasive law
here”  Which law do you think will be
inconsistent with the provisions of  this
Chapter? I have found three clauses in
this Bill where such an all-pervasive pro-
vires or judicial scrutiny? [ have not
protect the law from being found ultra
vires omr judicial scrutiny? [ have not
been able to understand it. Kirdly ex-
plain it to me because at two other places
alsty you have tried to ‘lepislate in an all-
pervagsive mannér whceih, T think with a
vires or judicial scrting? I have - not
could have avoided. ’

R e S

There is one more thing and that is
my last point. There are various other
agencies whith providing housihg finance
in the country both in the urban sector
and the rural sector. For instance,
HUDCO and LIC are there-—and there
are other agencies also—which provide
housing finance.  But why do you ex-
clude them from the purview of this law?
Somebody has said that HUDCO itself
shonld have besn  transformed into 3
banking institution to facilitate housing
finance.  After all, there is multiplicity of
agencies The banking aeency is Jaws
npt very good and multiplicity of laws
also is not very good.  So, multiplicity
af various banking agencies for the pur-
pose of providing funds for housing is
also not very good. There are many
other similar questions.  Therefore. 1
do not agree that this is a foolproof law

50 fag.as bankmg is concerned- iy
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since you have taken the step, I appeal
to you and the Urban Development Minis.
try and other Ministries to consider it
seriously because let it not remain only
an urban law dealing with urban people,
but you must also extend these facilities
seriously to the rural areas, B

My learned friend has gone away. He
is not very much correct. Even in vill-
ages people need money to construct
houses.  They get money, but meagre
mouney. That money is exploited by ex-
ploiters in various ways. So, what pre-
cautions are you going to take so that the
money that you will pass on will not be
wasted, will not be exploited, wiil not be
shared by such people?

.-~ With this, T am supporting the BKill.
* Thank you.

SHRI NIRMAL CHATTERJCE- Mr.
Vice-Chairman, Sir, you were not present
when an understanding was reached that
the Minister would give his reply tomor-
row. As far as I know

. "THE VICE-CHAIRMAN (SHRI MOS-
TAFA BIN QUASEM): Just one minute.
There is a Half-an-Hour Discussion  at
six oclock, And Mr. Irshadbaig Mirza
is yet to speak. Please give some time

for him.
' SHRI NIRMAL CHATTERIEE: Are
you going to speak? e e Ee

SHRI MIRZA TIRSHADBAIG (Gvija-
rat)- Yes.

SHRI NIRMAL CHATTERIJEE: I was
trying to know how flexible T should be.
If you are speaking, I will certainly
leave time before six.

SHRT MIRZA IRSHADBAIG:
only two suggestions to make.

1 have

SHRI NIRMAIL CHATTERJEE: Mr.
Vice-Chairman, Sir. T promised your im-

mediate predecessor that T would take
only a few minutes, To keep my
promise. ) | will mention only
such polutgs  which, I feel, have not

yet been ruised in the House because
those queitions like the arrangement of

[ RAJYA SABHA ] °

4

Bank Bill,
. _. 98y
the Bank the policy which should be
pursued by the Bank, all these criticisms
have been made. In a certain scose, this
is putting the cart before the horse.
Those things, I am not going into.

356

But I am raising a very broad ques-
tion. Whom are you proposing to help?
In India a large number of people are
homeless, and by any stretch of imagina- ~
tion we cannot say that we shall give
them houses, say, by the turn of the cen-
tury. That is  just not feasible. To
talk of that aspect would be rather tall.
Take the experience of the countries which
are devotedly towards the poor, either
the Soviet Union or China. Thz housing
proplem after many centuries of exploi-
tation is of such a dimension that even
after the working people came to power,
to provide houses to everyone i3 a pro-
blem which takes years and years and
years. And imagine our country where
that kind of state relationship does not
exist. P - 5

I remember, Sir, once we discussed the
problems of the Calcutta slums and
about trying to give ownership rights.
To understand the problems, T will tell
you this. If this assumption is correct
that you cannot provide houses, what can
we do? Ts there a line of attack?
Having a house or a home does not
mean having four walls and a room.
They want a toilet, they want a kitchen,
they want drinking water. Now, to the
extent you cannot provide them overhead
roofs and walls, if yon can provide
public  conveniences in terms of toilets
and kitchens and drinking water to all
whn need them, which we can meet with
our tesources, then, you are attacking the
housing problem of 60 per cent of the
pooulation of the country for the time
being, Whv T am raising this is not only
in terms of the housing policy but also
in the context of the housing bank policy.
Would this Bank provide loans for such
kind of activities? Would it refinance
the institu‘ions, which provide assistance—
sav  in the citv of Calcutta or in a
village centre—ijust to build some toilet
and kitchen arrangement? Are these
kindg of communitv services provided for?
If you dor’t provide for these, you aré
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catering to only 15 to 20 per cent of the
population. This is one point I want
to make, You can take into account
the weaker sections of the popuiation by
providing that on such items alse loans
would be refinanced by this  Housing
Bank. This is a point, which, I think
Jagesh Desai will agree, has not been
mentioned here.  Therefore, I am bring-
ing it out forcefully. We have been
tackling this problem in Calcutta. Re-
cently the World Bank has issued a cer-
tificate. Tt is not to be very proud of,
but all the same a hostile association has
ssued a certificate that Calcutta is tackling
the problem of slum dwellers in  this
manner instead of  trying to construct
dwelling units for them. This is a rea-
listic approach.  So, this point has to
be clarified, Tt is this part which should
be financially viable, which should be a
proposition viable for this Housing Bank
This is one point that T want lo make.
The second point 1 want to make is
about its composition. Now, who will
be your people on it?  About headquar-
‘ters, so many people have said that Bom-
‘bay is too crowded for financial instity-
tions. You are once again having it at
Bombay. 1 do not mind it, because if
I say otherwise I will appear to be paro-
chial. The Reserve Bank of India is
also there. It is now considered to be
the financial capital. If anybody agrees
to dispsrsion, then he will suggest, inclu-
ding Jagesh Desai, some headquarters
should be in other capitals also.  That
will reduce the congestion in Bombay
and also another problem of pollution.
ot 1 am not going into that.  But the
point is what are you suggesfing about
who will be the directors. Apart from
suggesting about the composition in State
branches or State  regional  branches.
where the composition, of course, will be
different, it is from him that you can also
understand. He has expressed his ap-
prehension that the bias should be in
favour of the rich, even within the 15 to
20 per cent. And who will be the
Directors?  Three Directors amongst the
experts in the field or in other  fields,
special knowledge of which is considered
wseful. Now, this is a redundant para-
graph,  because this means anybody can
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come in.  This could have been refor-
mulated. I am mnot gning to that.
And then, ‘three direc’ors, who shall be
persons with experience in the  working
of institutions involved in providing funds
for housing or engaged.. * Now fell
me all the companies are asked to build
houses for their workmen, they are finan-
ced also. By this criterion they can
come and become directors here. If you
want to avoid that bias, you must speci-
fically provide that owners of companies
will not be inducted as directors in this
Bank. I cannot satisfy you but this is a
negative guarantee, At Jeast prevent
that. The way you have formulated that,
it doss not preclude that. Thercfore,
I am suggesting that you do this.

There is just a minor suggestion. X
asked you about accepting of deposits,
You were hesitant in your answer. The
provision is you can accept deposits with
maturity, which is not less than 12 momnths.
Now, I suggest that this bank can
improve its functioning by providing
for certain concessions ang inviting
deposits. If  you give deposits here
then you will get certain  facilifies
there because it has beepn repeatedly
asserted by everyone that the amount
that has been provideg for py the
bank is a minimal sum compared to
the dimensions of the problem. So
this ig another point I would request
you to think about. Then I will
mention two other things.

[The Vice-Chairman (Shri Jagesh De-
saf) in the Chair]

THE VICE-CHAIRMAN (SHRT
JAGESH DESAI): No, las' point.

SHRI NIRMAY, CHATTERJEE
I wil] finish. The sectecy clauses are
there. Once again I feel that it is
my duty to register my protest. If
you want that the bias js mnot in favour
of the rich then the secrecy clauses
should be avoided (2) If this is
an All India Bank what prevents
vou to induct M, Ps. ipn the Board of
Directors? That would be a valuable
check on the working. Finally, the
demanq made repeatedly by the pub-
lic Accounts Committee is: why should
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[Shri Nirmal Chatterjee] P

this not be audited by the Comptrofler

and Auditor General of India?
Thank you.

st Wi gufedn @ Suawreae
wgied, ® wOF wda wmwdl g f
AT qx T fas 9T Qwr F fag
wRa feqr 1 T fad & grE AT
AZAT § 1 AT garm 58 § v adqara
qfefeafs R ® it gt USrawq 35
¥ 3 gretanr 7 feg &Y degrg
g Iusr 66 wmrar wfime & 07
Mwamy F for fGar siigr 21 F
7t off § ag ww g f5 fod
&% ¥ #enw ¥ 3g ANwar Tewa
Y fagl &0 & SEH SFIFT FH
¥ ww o2 % 5 wfama fear srar
Ffgr oty gAIR AARSISE FF
gi3far & f1 ag gaufm q@d |
T g s g fF awa s war o
T MW FY O AT FIHP T

FEQ 4@ A 48 FgAT IgaAl g
fs ga st ¥ 537 & gae
g, % N fyessmd & WT gE}
Wil 3 O @d T § g §
AAGT T § | g S AT Iard
7 % fr o fRaF N2 I8 ww
aq wiafafe nawm ar wfg, =
4 faare fear simr afge, 7 wfs-
fafd ¥ wrggg foq anil 1 gx
qg ¥ mAwT §, N IN AIGW ¥F
¥ IY gEwy S gemew ¥, 36
wfofifr o s % 37 € ¥ A
T T oF AP HANT T @F
£ ISETHA FiGTR P HAT EW IR
ATATF1 A 7G IS T IAHT
A AT T S Fafqe F
A 07 WiEak H HaAl AEEE H A
gl § fv35F o7aT mwio 04 #mrS
wagr FA1g7 f585 AN § w7 wfy-
fRfg, @ts a0 W usT AW X
aar gear dar geqedt & wiafafy
gy wifgw fod a1 &8

g7 # Ju daudg ag g

. FRIFTAT AN WA NFT FFwew
& T3 TEANEAFTG § 5 e

3,
IR

[ RAJYA SABHA ]

re. universelisation of 360
elementary education

&FMR ¥ WA § SfEITE 9 & 39
oF 90 @Y F far fadr 1 gfes o
ATY F IF ¥ W OAT fwwar ¥
JaFl 3TWE W TAAT Syl grav
& 5 g7 gl w1 wIwg v A
S50 G ¥ | gW gher w1 ww
AF WA T Y glwT 4 mNF
Wieng & Weli 9dew & @y Wi
40 Agat § v dFT fmww &
wifaweie & faT 5oy sgs ¥®
frar & ok g0 g5 T *
M ¥ e Rfemigys f foar g,
afvd w9 A G ¥ Fq@ @
e &9 W g € zafay
T TFT FHT 5 foT  AFT
F W wAT gAAF faq f&F 1y
T WM T 2 WH A W
# fal g5 faw & wea am@am siwt
wfsia 1 7 6T maer ward g
f5 mma q# faer o Aor F7 wAg
frai

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): The discussion on the
Bill is over. The Minister wil] reply
tomorrow. Now, we will take up half.
an-hour discussion.

6.00 P.M.

Hhalf-an-hour Discussion on points arising
out of the Answers given in the Rajya
Sabha on the 1ith November, 1987 ta
starred Question 62 the regarding univer-
salisation of élementary education

PROF. C. LAKSHMANNA (Andhra
Pradesh) : Mr. Vice-Chairman, Sir, we
are venturing upon a very important dis-
cussion. It is a very vital discussion
in the sense that what has not been ful-
filled by way of constitutional obligation
so long after forty years is the topic
‘for discussion today as to haow we
are going to fulfil the constitutional ob-
ligation. The Constitution provides
that all those up to the age of 14 yeard
shonld be effectively in the schools,
should go through the schooling by 1960.
We are now in 1987, The hope  ex-
pressed earlier by the hon. Minister was
that by the end of the century, almoet



